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INTRODUCTION

I, the Chairman, Committee on the Welfare of Scheduled Castes and
Scheduled Tribes, having been authorised by the Committee to submit the
Report on their behalf, present this Fifty-eighth Report (Seventh Lok Sabha)
on the Ministry of Industry (Deptt. of Industrial Development)— Reservations
for, and employment of, Scheduled Castes and Scheduled Tribes in Khadi and
Village Industries Commission and facilities provided for the economic develop-
ment of Scheduled Castes and Scheduled Tribes by the Commission.

2. The Committee on the Welfare of Scheduled Castes and Scheduled
Tribes (1983-84) took the evidence of the representatives of the Ministry of
Industry (Deptt. of Industrial Development) and Khadi and Village Industries
Commission on the 7th, 8th, 20th and 2lst March, 1984. The present
Committee (1984-85) place on record their appreciation of the commendable
work done by the previous Committee in taking evidence and- obtaining useful
information for the Report. The Committee also wish to express their thanks
to the officers of the Ministry of [ndustry (Deptt. of Industrial Development)
and representatives of Khadi and Village Industries Commission for placing
before the Committee (1983-84) material and information the Committee wanted
in connection with the examination of the subject.

3. The Report was considered and adopted by the Com:mttee on 13th
August, 1984.

4, A summary of conolusxons/recommendatwns contained in the Report
is appended. (Appendix—1III)

New DELHI ; A. C. DAS,
August 13, 1984 . Chairman,
Sravana 22, 1906 (SAKA). Committee on the Welfare of
Scheduled Castes and
Scheduled Tribes,

(v)



CHAPTER 1
INTRODUCTORY
A. Historical Background

Village and Cottage Industries forman integral part of the structure of
India’s economy. In a country like ours, with chronic mass poverty, widely pre-
valent unemployment and under-employment, subsistence production, narrow
markets and absence of large scale application of scientific and technological
advancement, the scope for optimum exploitation of traditional industry assu-
mes great importance. In our setting, with an over-crowded agriculture gector
and plenty of manpower, the development of and effective decentralised sector
in village and cottage industries, with a close relationship to agriculture and
large scale industry, is absolutely essential. The importance of this sector lies
in the fact that it provides large scale employment with immediate effect and
brings about a more equitable income distribution, and thereby effectively helps
in combating the twin problems of poverty and unemployment.

1.2 The Village Industries including Khadi constituted an integral part
of the “Village Community System’” which prevailed for centuries prior to the
growth of modern large industry in the Indian economy. The village commu-

nity system was based on simple division of labour for discharging manifold

functions. The village craftman was one of the important constituents of the
" village community. The occupational pattern was based on castes. The needs
of the villagers in most cases could be met in the village itself. The style
of production was simple and labour intensive in character. From the point of
view of procuremént of raw materials, utilisation of labour, production and
sales, the village was one unit.

1.3 These village industries which withstood the natural calamities and
political upheavals, however, with the advent of British power and flooding of
machine made goods produced in organised industrial sector, rapid monetisa-
tion and commercialisation of the economy the village industries started losing
ground. The result was a gradual decline of the traditional village industries
which in turn resulted in increasing pressure on agriculture and subsequent
migration to urban areas.

1.4 Mahatma Gandhi realised the importance of village industries sector
to the Indian economy and with a view to coordinate the efforts in the direc-
tion of rural economic development, he included ‘Khadi’ and ‘Village Indus-
tries’ in his Constructive Programme. Not only that with a view to give con-
crete expression to the ““Swadeshi” spirit, he took up the revival of Khadi in
1920. 1In 1925, an independent organisation known as All India Spinners Asso-
ciation was created. 1n 1934 a separate organisation for Village Industries viz.
the All India Village Industries Association was established. Both these organi-
sations during the pre-independence days took upon themselves the task of
development of Khadi and Village Industries. These two organisations did
considerable spadework which proved very helpful in the post indencndengs
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era. A number of constructive organisations and a team of dedicated workers
provided the institutional infrastructur to begin with.

1.5 Though, the focus on the development of Khadi and Village indus-
tries started much before independence, the ushering in of the planning era and
the continued increase in rural unemployment and under-employment added
another dimeunsion to it. Further, the programmes and organisation of the villa-
ge and cottage industries got a new orientation through the Akhil Bharat Sarva
Sangh (Subsequently Sarve Seva Sangh) which took over the work of All India
Spinners Association and All India Village Industries Association around 1951.
Under this institution, the whole programme was organised as an integral part
of overall rural Industrialisation in a comprehensive fashion,

1.6 The Planning Commission in its First Plan observed that “while
organisation in village industries requires drive and directions from Central and
State Governments the primary responsibility, for carrying out programme for
village industries rests with State Governments but in many aspects the frame-
work within which they executed programmes for individual village- industries is
set by the policies followed by the Central Government. In the Central Govern-
ment, there is, therefore, need for an organisation which will give, close atten-
tion to the problems of village industries and help to create favourable condi-
tions for action taken by State Governments, constructive organisations and
Village Co-operatives™.

1.7 The Government of India accepted the above recommedation of the
Planning Commission and by its Resolution No. 45-Cot-Ind. (5)/52 of January
14, 1953 set up an All India Kbadi and Village Industries Board in January,
1953. The main functions of the board were to prepare and organise programmes
for the production and development of Khadi including training of personnel,
manufacture and supply of equipment, supply of raw materials, marketing
and research and study of the economic problems of different village industries.
Moreover, the Board was expected to function as a clearing house of informa-
tion and experience regarding these industries. This all India Khadi and Village

Industries Board was advisory in nature.

1.8 Almost from the beginning it was experienced that certain procedu-
ral handicaps prevalent in the Government machinery came in the way of its
cffective functioning. Therefore, it was proposed that the Board should be
accotded a statutory status with adequate financial and executive powers to
implement the programme effectively. In April, 1955 a draft Bill for the pur-
pose was introduced in the Parliament. In the statement of objectives and
reasons of the Draft Bill, the problems faced by the Board in its implementation
were succinctly summarised as follows :

; “With a view to promoting and developing Khadi and Village Indus-
tries, the Central Government constituted a Board viz. the All India
Khadi and Village Industries Board and vested it with powers to pre-
pare and organise programmes for the production and development
of Khadi and Village Industries and to deal with other matters inci-
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dental thereto. It has, howevet, been found in actual practice that
the work of the Board has been hampered by certain procedural and

+ financial difficulties which would be removed if a Commission were
set up by Law. It is, therefore, proposed to set up a Commission
called the All India Khadi and Village Industries Commission which
will be vested with powers, executivegas well as administrative for the
proper development of Kbadi and Village Industries. The Bill also
provides for All India Khadi and Village Industries Board functioning
as an Advisory Body which will advise the Commission generally in
the discharge of the duties.”

1.9 The Khadi and Village Industries Commission Act (Act No. LX1 of
1956) was passed by Parliament in 1956. The Commission is assisted by an Ad-
visory Khadi and Village Industries Board which consists of the Chairman and
Members of the Commission and such number of other members as the
the Central Government may think fit. The Members are chosen from among
persons who in the opinion of the Central Government are qualified, had ex-
perience and shown capacity in matters relating to the development of Khadi
and Village Industries. The Chairmen of State Khadi and Village industries
Boards are members of the Advisory All India Kbadi and Village Industries

Board.

1.10 At present Khadi and Village Industries Commission is the premier
organisation charged with the responsibility of developing and promoting Khadi
and Village Industries in the country. Details about Khadi and Village Indus-
tries which .come within the purview of the Commission are enumerated in
Appendix—1.

‘B. Organisational set up

1.11 Section 4 of the Khadi and Village Industries Act, 1956 provides
that “the Commission shall consist of not less than three and not more than five
members appointed by the Central Government, one of them being nominated
by the Central Government to be-the Chairman thereof, and the members may
be either whole time or part time, as the Central Government may direct”. The
Central Government appoints from among the Members of the Commission, a
Vice-Chairman and Member Secretary.

1.12 According to Rule 3 of the Khadi and Village Industries Commis-
sion Rules, 1957 *‘a member of the Commission shall hold office for such period
not exceeding three years as mayv be prescribed in the Notification of his
appointment which shall be notified in the official gazette and shall be eligible
for re-appointment.”

1.13 In reply to a question the Committee have been informed that the
present Khadi and Village Industries Commission consists of the following three

Members : —



(1) Shri A. M. Thomas : Chairman
(2) Shri Laxmi Ramana Acharya : Vice-Chairman
(3) Shri Jagpat Dubey : Member Secretary

1.14 Inreply to a question it has been stated that there were some
Scheduled Caste Members on thg Commission in the past but mone of the.
_members of the present Commission belong to Scheduled Caste/Scheduled
Tribe community.

1.15 The Commission is assisted in its day to day work by personnel,
specially recruited, for effective implementation of the policies and the pro-
grammes. The administration of the Commission is looked after by the Chief
Executive Officer whose powers and duties have been defined in the Khadi and
Village Industries Commission Regulations and- for the performance of these
duties the Commission had delegated suitable administrative and financial powers -
to him.

1.16 A Financial Adviser to the Commission has also been provided
under the Act and he is appointed by the Government of India.

1.17 There are at present six Deputy Chief Executive Officers one each

for Village Industries, Khadi, Marketing, Audit, Accounts and Budget, Econo-
" mic Research and Bank Finance ; and for Zonal Office, Uttar Pradesh. In
addition, the Commission has Industry and Programme Directors in the Central
Office, Bombay, who look after the implementation of the Programmes of the
Commission in various fields.

1.18 1In the State Offices located in State Capitals and Regional Offices
located in different regions and also at Hill and Border Areas of the country,
there are officers of the status of Director.

1.19 Section 4 of the Khadi and Village Industries Commission Act pro-
vides that the Commission shall consist of not less than three and not more than
five members appointed by the Central Government, one of them being nominated
by the Central Government, to be the Chairman thereof, and the members may be
either whole time or part-time, as the Central Government may direct.

The present Commission consists of 3 Members only even though the mem-
berabip can go upto five.

The Committee note that as many as 25 Khadi and Village Industries have
been entrusted to the Khadi and Village Industries Commission (vide Appendix I)
for implementing various developmental programmes.

The Committee feel that the volume of work of the Commission has in-
creased enormously. Accordingly, the membership of the Commission also nceds
to be strengthened. The Committee, therefore, recommend that the membersbip

of the Khadi and Village Industries Commission should be fncreased from three to
five. ¢
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The Committee are surprised to note that none of the members of the pre-
sent Khadi and Village Industries Commission belongs to Scheduled Caste/Schedu-
fed Tribe Community. The Committee need hardly stress that the economic deve-
lopment of Scheduled Castes and Scheduled Tribes is a common objective both of
State Governments as well as of the Central Government. With this end in view,
as also to safeguard their interests in the Commission, the Committee recommend
that at least one member from Scheduled Caste/Scheduled Tribe community
should invariably be included as a member of the Khadi and Village Industries
Commission.

C. Role and functions of the Khadi and Village Industries
Commission

1.20 The functions of the Khadi and Village {ndustries Commission and
its sphere of activity has been defined in section 15 of the Khadi and Village
Industries Commission Act according to which the functions of the Commission
shall generally be to plan, organise and implement programmes for the deve-
lopment of Khadi and Village Industries. The Commission may take such steps

as it may think fit which inter alia include :—

(i) to plan and organise the training of persons engaged in the produc-
tion of Khadi and Village Industries ;

(ii) to build up a reserve of raw materials and implement and to supply
them to persons engaged in the production of Khadi or in village in-
dustries at such economical rates as may be suitable in the opinion
of the Commission ;

(iii) to provide for the sale and marketing of Khadi or of products of
village industries or handicrafts ;

(iv) to encourage and promote research in the technique of production of
Khadi or in the development of village industries, or to provide
facilities for a study of the problems relating to Khadi or village
industries ;

(v) to maintairi or assist in the maintenance of institutions for the deve-
lopment of Ktadi or village industries ;

(vi) to undertake, assist or encourage the production of Kbadi or the
- development of village industries ;

(vii) to promote and encourage co-operative efforts among manufacturers
of KAadi and persons engaged in village industries ;

(viii) for ensuring the genuineness of, and for granting certificates to por-.
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’

ducers of, or dealers in, khadi or the products of any village
industry ;

(ix) 1o carry out any other matter which may be prescribed.

D. State Khadi and Village Industries Boards

1.21 The Committee have been informed in a note furnished by the
Ministry that the policies and programmes for Khadi and Village Industries are
generally executed through State Khadi and Village Industries Boards which
are statutory organisations set up under the State enactments.

1,22 The annual programme and the budgets of the State Boards are
discussed and finalised by the Commission. The Supplementary budget is also
discussed every year.

1.23 Coordination is achieved through the State Board (Monitoring)
Committees consisting of the State Directors, CEOs of the Boards and one or
two staff members of the Board.

1.24 In some States the meeting of the Standing Finance Committee con-
stituted by the State Boards are attended by the State Directors.

1.25 In some States, the State Directois are appointed as Members of
Khadi and Village Industries Board.

1.26 The Organisational set up of the State Khadi and Village Indus-
tries Boards, constituted under the enactments of the respective State Legis-
latures, by and large consists of a Chairman/President, Vice-Chairman, Secre-
tary/Member Secretary and Members appointed by the State Governments. To’
look after the proper implementation of the programme and observance of
financial discipline the State Boards also appoint Chief Executive Officer/Execu-
tive Officer and Financial Adviser and Chief Accounts Officer. Other officials
and staff, both technical and administrative, are appointed by the Board as'
they deem fit for the proper implementation of the programme. Generally the
field programmes are looked after by the District Khadi and "Village Industries
Officers at the district level. The Boards also constitute from among the Mem-
bers of the Khadi and Village Industries Board in the prescribed manner a Stan-
ding Finance Committee to exercise such powers and perform such functions
relating to finances of the Board as may be delegated by the Board. Generally,
the term of office of members of the State Boards is for a period of 3 years.

1.27 When asked about the exact role of the All-India Khadi and Village
Industries Board vis-a-vis the State Boards, the representative of the Commis-
sion stated as under :

““The State Khadi and Village Industries Boards were constituted in
different States at the instance and initiative of Xhadi and Village In-
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dustries Commission. They are independent statutory bodies constitu-
ted by the respective State Legislatures. In fact, there is no legal re-
lationship between the Commission and the State Boards. So far as
Implementing their development programmes are concerned, their
financial need is being provided by Khadi and Village Industries
Commission by way of loans and grants.” -
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CHAPTER 11
RESERVATIONS
A. DTowers of Government to enforce Reservation Orders

2.1 Section 16 of the Khadi and Village Industries Commission Act,
1956 provides that in discharge of its functions under the Act, the Commission

shall be bound by such directions as the Central Government may give to it.

2.2 Asked what arrangements had been made by the Ministry of Industry
(Department of Industrial Development) to ensure compliance of reservation
orders by the Khadi and Village Industries Commission, the representative of
the Ministry of Industry stated as under : — '

“In respect of non-statutory corporations, full responsibility to
comply with the instructions lies with the organisation itself. In the
Ministry there is no organisation as such to look after the reserva-
tions especially expect in so far as posts carrying Rs. 1,200 and above
are concerned. For the remainder the Commission is autonomous
and they function through their Liaison Officer.”

2.3 Referring to the fact that under the Act the Government had powers
to issue directions to the Khadi and Village Industries Commission, the Com-
mittee enquired how it was ensured that the directions relating to reservations
were properly followed by the Commission. The representative of the Ministry

_of Industry informed the Committee during evidence that they have no autho-

rity to issue the directions to the Commission regarding the implementation of
reservation orders. The witness Btated that the Govcrnment is empowered to
issue the directions to the Commission in the relation to its programmes only.
In this context, the witness stated as follows :—

“In relation to the public sector, the Government has given a direc-
tion as a method of following it by the Presidental Directive. In
relation to the statutory organisations there are no provisions. So,
the Department of Personnel does not contemplate that we issue any
directive.” .

2.4 When the Committee enquired if the Government had no powers to
issue directives regarding the implementation of reservation orders then who
else would direct the Khadi and Village Industries Commission to implement
the Government instructions, the representative of the Ministry of Industry

stated as under :—
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“I am only saying about the legal powers. I do not say that we do
not have the powers through other means.”

2.5 The Committee note that under section 16 of the Khadi and Village
Industries Commission Act, 1956 the Commission is bound to follow the directions
issued by the Central Government from time to time. The Committee were infor-
med during evidence that Government had no authority to issue directions to the
Khadi and Village Industries Commission regarding implementation of reservation
orders. They were empowered to issue directions to the Commission in relation
to its programmes only.

The Committee cannot but express their surprise and displeasure on the
above information. Khadi and Village Industries Commission®Act came into force
in 1956. It is rather strange that officers concerned in the Ministry of Industry
were not aware of the loopholes in the aforesaid Act in so far as the implementa-
tion of reservation orders is concerned. Any lacuna in this regard should have
been plugged long back by bringing forward an amendment to the Act. The
Committee find it difficult to accept the plea that a presidential directive which is
issued in the case of Public Undertakings is not contemplated in the case of a
Statutory Corporation. The Committee suggest that Ministry of Industry should
obtain the opinion of the Ministry of Law as to whether a Presidential directive
can be issued to a Statutory Corporation for implementing the reservation policy
of the Government. The Committee recommend that in case it is not feasible to
issue a Presidential Directive to Khadi and Village Industries Commission for
implementing the reservation orders then Government should immediately amend
the Khadi and Village Industrics Commission Act, 1956 and make a specific pro-
vision therein for implementing the orders relating to reservations for Scheduld
Castes and Scheduled Tribes in services.

B. Adoption/Implementation of Reservation Orders

2.6 The Committee have been informed in a note that the Khadi and
Village Industries Commission received the first communication on the subject
of reservation from the Government of India, Department of Social Security on
14.10.1964 under its letter No. 2 (49)/64-K VI (A & E) dated 9.10.1964. Prior
to this the Commission had taken decision in its mecting held on 29th and 30th
June, 1964 to introduce rescrvation for Scheduled Castc/Scheduled Tribe candi-
dates on the basis of a report of a seminar on employment of Scheduled Castes/
Scheduled Tribes published by Planning Commission and on obtaining a copy
of the Government O. M. No. 1/2/61—SC (i) dated 27.4.62 and accordingly
reservation was introduced under S.0. No. 191 duted 6.10.1964.

2.7 Instructions were issued by the Commission under Standing Order

No. 1269 dated 26.11.1980 impressing upon all the Heads of Departments

under the Commission about the need to follow the Government orders relating

to reservations in services in favour of Scheduled Caste/Scheduled Tribe. They

have also been advised @ obtain a cop. ol the Br chure on ceservation of Sche

1 duled Caste/Scheduled Tribe in services issued by the Department of Personnel
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and Administrative Reforms'for strict adherence. They have also been advised
to follow the Commission’s decisions in the matter and ensure that they are
strictly adhered to. .

2.8 The percentage of reservation made in the Khadi and Village Indus-
tries Commission and favour of Scheduled Castes and Scheduled Tribes, both
by direct recruitment and by promotion is 15% for Scheduled Castes and 73%;
for Scheduled Tribes. ‘

2.9 The Committee desired to know about the responsibility of the
Ministry and the Khadi and Village Industries Commission regarding imple-
mentation of reservation orders. The representative of the Ministry of Industry
explained that they %ere monitoring the .implementation of reservation orders
relating to the posts carrying a pay of more than Rs. 1200/-. The witness assu-
red the Committee during evidence that they will think of making arrangements
which will lead to monitoring of reservation orders. However, periodic meetings
between the Liaison Officer of the Ministry and the Commission are being held.

2.10 When the Committee suggested that the Ministry should think of
expanding the present monitoring system of implementation of reservation
orders by including even the posts below Rs. 1200/- p.m. in order to do justice
to the other employees of the commission, the representative of the Ministry of
Industry stated as under :(—

I can assure the Committee, and in reply to this question I would
say that we are aware of the short coming that the arrangement is not
there and we should have an arrangement which takes care of the
monitoring aspect. We will most certainly try to work that out.”

2.11 Regarding the implementation of Reservation orders in Khadi and
Village Industries Commission, the Chairman, Khadi and Village Industries
Commission stated as under :

“With regard to the question of only small number of persons repre-
senting Scheduled Castes and Scheduled Tribes in the Commission,
the Chairman and hon. Members of the Committee may kindly take
note of the fact that when we toak over in 1980, there was only one
Assistant Direcior in the whole Commission belonging to the Schedu-
led Caste/Scheduled Tribe. It was in 1965, the Commission adopted
a resolution that in the matter of direct recruitment, the same ratio
of reservation that is kept as far as Central Governmet is concerned,
should be accepted in the case of Commission. Even before
the Government of India sent the circular to the Commission,
the Commission took that decision. In 1977, we adopted the
reservation policy for the Scheduled Caste/Scheduled Tribe for direct
recruitment and also for promotion. We issued a circular in Septem-
ber, 1977 to all our State offices that the policy which is being adop-
ted by the Government of India in regard to the reservation for Sche-
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duled Caste/Scheduled Tribe in the matter of recruitment as well as
promotion should be followed.”

He added :— -

*‘In fact, there has not been a single instance where a Scheduled
Caste/Schedujed Tribe candidate who was eligible and who applied

N for a job was not taken. I can even challenge on that score. Our
problem is to get Scheduled Caste/Scheduled Tribe candidates with
necessary qualifications. We are prepared to relax experience part
of it.”

2.12 The Committee note that at present the Ministry of Industry is moni-
toring the implementation of reservation orders relating to the posts carrying a pay
scale of more than Rs. 1200 per month only in the Khadi and Village Industries
Commission. The Committee were informed during evidence that the Ministry
had no arrangements for imonitoring the mplementation of reservation orders in
Khadi and Village Indastries Commission for th: posts below Rs. 1200/-.

The Committee are not satisfied with the present monitoring system of the
Ministry of Industry and they recommend that all posts in Groups A, B, C and D
should be covered by the monitoring system of the Ministry of Industry. The
Committee need hardly stress that the Scheduled Castes and Scheduled Tribes nor-
mally enter service in the lower posts where there is presently no mooitoring arran-
gement. The Committee feel that even though the primary responsibility of imple-
menting the reservation policy lies on the Khadi and Village Industries Commission
yet the Ministry of Industry cannot absolve itself of the responsibility of seeing
that the posts reserved for Scheduled Castes and Scheduled Tribes at the lower
level are actually filled by candidates belonging to these communities.

C. Liaison Officcr/Cell in Khadi and Village Industries Commission

2.13 The Committee have been informed in a note that a Scheduled
Caste/Scheduled Tribe Cell specially to look after the implementation of Go-
vernment orders relating.to reservation in services of Scheduled, Castes/Scheduled
Tribes ond other related matters including the represntation of Sched uled Caste/
Scheduled Tribe, has been set up - vide Office Order No. 1299 dated 22.9.1983,
The Cell will among other things, look after the work regarding the representa.
tion of Scheduled Caste/Scheduled Tribe in Khadi and Village Industries Com-
mission in the Central Office as well as its State Offices. .

2.14 The Cell consists of 3 persons i.e. one Superintendent, one Upper
Division Clerk and one Lower Division Clerk. The witness further stated that

there is a proposal to strengthen the Cell further.

2.15 The Committee were informed that a Lisison Officer has been
appointed vide Office Order No. 1299 dated 22.9.1983 (Appendix—1II).

2.16 Inreply to a question, the Committee have been informed that Liai-

son Officers have not been appointed in the regional offices of the Commission
because these are small offices. It was stated that the Commission had a pro--

v
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posal to issue the instructions to the effect that in each regional office one of the
officers working in that office should be designated as Liaison Officer.

2.17 Inreply to another question the Committee have been informed
that the Liaison officer and the appointing authority (i.e. the authority to whom
the powers for appointment are re-delegated by the Commission/C.E.O.) under
the Commission are made ‘personally responsible for any default in the imple-
mentation of reservation orders issued by the Government of India.

2.18 The Committee note that Kbadi and Village Industries Commission
introduced reservation for Scheduled Caste and Scheduled Tribe in services on
6.10.1964. However, the commission set up a cell for looking after the interest
of Scheduled Caste and Scheduled Tribe only on 22.9.1983. A Liaison officer was
also appointed by the Commission in September, 1983.

The Committee feel surprised that the Commission took about 20 years to
set up a cell and to appoint a Liaison Officer to watch the implementation of the
reservation orders. This only shows that all along the Commission had shown
scant respect to the reservation policy. Only when this Committee decided to exa-
mine the Commiission and a questionnaire was sent to them on 22.6.1983 they
declded to set up a Cell and appointed a Liaison Officer as a face saving device.

The Committee would like to be apprised as to way Government instructions
in regard to the appointment of a Liaison Officer and for setting up a Cell had -
been grossly violated by the Commission.



CHAPTER III
RECRUITMENT AND PROMOTION
A. Recruitment Procedure !

3.1 Section 27 of the Khadi and Village Industries Commission Act,
1956 empowers the Commission to make regulations, with the previous sanction
of the Central Government, to provide for the terms and conditions of appoint-
ment and services and scales of pay of officers and servants of the Commission.
The Commission is required to obtain Governments's prior approval for
making appointments against posts, the maximum of which exceeds Rs. 1200

per month.

3.2 The Chairman of the Khadi and Village Industries Commission
has informed the Committee that in KVIC except for the post of Superinten-
dent the procedure of recruitment in all categories of posts is 50%, by promotion,
25% by selection and 25% by direct recruitment. The post of Superintendent
which comes in Group ‘B’ requires experience and, therefore, 50% of them are
recruited by promotion and 509 by selection. The committee have been
informed that reservation is provided in all the three methods of recruitment.

3.3 Asked about the procedure for recruitment of staff in various
categories of posts in the KVIC, it has been stated that posts carrying a pay or
a scale of pay with a maximum of more than Rs. 1300/- are treated as Group”
‘A’ posts. In Group ‘A’ posts, there are three ways of recruiting the staff, viz,,
by direct recruitment, promotion based on seniority-cum-merit and by the
method of selection. As regards direct recruitment, posts are advertised in
leading newspapers and also in “Jagriti”” which is a publication brought, out
by KVIC. Applications received in response to such advertisements are
scrutinised and candidates arc intérviewed by the Services Selection Board.
The Commission makes appointment on the recommendations of the Services
Selection Board. For promotion on the basis of senmiority-cum-merit, the
officers who come within the zone of consideration are considered for promo-
tion and their performance during the last 5 yecars is judged on the basis of
their confidential reports by the Services Selection Board which recommends
to the Commission the names of officers, who are considered fit for promotion.
The final approval rests with the Commission. As regards filling of vacancies
by the method of selection, the vacancies are notified in a circular and also
through the KVIC publication ‘‘Jagriti”. After scrutiny of applications of all
candidates their cases are submitted to the Services Selection Board. The
Board interviews these candidates, who are considered fit and thereafter makes
its recommendations to the Commission for appointment.

13
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3.4 Posts carrying a pay or scale of pay between Rs. 900/- and Rs. 1300
are treated as Group ‘B’ posts. Where the maximum pay of post is over
Rs. 900, it is treated as equivalent to a gazetted post. The remaining posts
are treated as non-gazetted. The method of recruitment to Group ‘B’ posts is
the same as in Group ‘A’ posts except that in the case of Superintendents the
posts are filled 50% by piomotion and 507, by selection. All posts in the
non-gazetted category are within the purview of the Departmental Staff Selec-
tion committee at the Central Office and not the Services Selection Board.

3.5 Posts carrying pay or a scale of pay between Rs. 290 and Rs. 900
are treated as Group ‘C’ posts. In Group' ‘C’ there are two methods of filling
the vacancies, namcly, by Dircct Recruitment and by promotion. For direct
recuitment the procedure is to invite applications through newspapers and also
by obtaining names from the local Employment Exchange. Selection is made
after interview of eligible candidates by the respective Selection Committees.
509, of the posts like LDCs, UDCs and Assistant Development Officers are
filled by promotion. Applications are considered by the respective Selection
Committees for the Industry/Ministerial Selection Committee in the Central
Office at Bombay which makes recommendations for appointment to the
Commission. The remaining 50°% posts are filled through Selection in accord-
ance with the procedure for Groups A and B posts except that the recommend-
ing authorities are Staﬂ’ Selection Committees and not the Services Selection
Boards.

3.6 For Group ‘D’ posts carrying a pay or scale of pay below Rs. 290/-,
the procedure is to advertise posts in local newspapers and obtain names from
the local employment exchange. The final selection is made by the Staff
Selection Comnmittee.

3.7 It has been stated that there are no posts under the Commission to
which orders regarding reservation in direct recruitment do not apply.

3.8 The Committee note that in Khadi and Village Industries Commission
the vacancles are filled up in 3 ways i.e. by direct recruitment, by promotion and
by the method of selection. Except for the post of superintendent, the vacancies
are filled up 507, by promotion, 257, by selection and 25%; by direct recruitment.
In the case of Superintendents 509, posts are filled by promotion and 509 by
selection. The Committee feel that the main reason for the poor representation
of Scheduled Castes/Scheduled Tribes in this organisation is the faulty method of
recruitment. The Committee need hardly stress that if direct recruitment quota
is higber particularly in Group ‘C’ posts than the intake of Scheduled Castes and
Scheduled Tribes can certainly be much more than it is at present. The Com-
mittee, therefore, recommend that the whole recruitment procedure in Khadi and
Village Industries Commission should be reviewed end the direct recruitment
quota particularly in Group C and D posts should be increased so that more sand
more Scheduled Castes and Scheduled Tribes can be recruited in the services of
KVIC,
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B. Concessions/Relaxations

3.9 The following concessions/relaxations are given to ' the Scheduled
Castes/Scheduled Tribes at the time of recruitment : —

(i) All vacancies are filled up on the basis of instructions from the
Government of India in regard to the percentage of reservation.

(ii) SC/ST candidates are adjudged on the basig of relaxed standards.

(iii) In all departmental staff Selection Committees in the Central Ofﬁoe,
an officer of the Commission belonging to Scheduled Caste/Scheduled
Tribe has been nominated asd member. Besides, instructions are
issued to the Commission’s Directors in the State Offices to nominate
an officer of the Commission belonging to SC/ST locally available
or in case no such officer of the Commission is available locally, to
nominate an officer of adequate status from Iocal Central Govern-

ment offices.

(iv) Interviews of SC/ST candidates are arranged in separate sittings so
that they are not judged in comparison to general condidates. '

(v) SC/ST candidates are givén relaxation in experience while consider-
ing them for appointment in the Commission. They are also given
training on stipendary basis before their absorption in regular

vacancies.

(vi) Candidates under training are paid travelling allowance.

(vii) Besides, they are also given age relaxation as provided in Govern-
ment rules.

3.10 Asked about the relaxation pgiven to SC/ST condidates while
recruiting them to various categories of posts in Kbadi and Village Industries
Commission, the Chairman, KVIC stated during evidence as under :

“If we advertise, in the case of Scheduled Castes and Scheduled Tribes,
the age may be 28 to 30 instead of 25. In the case of basic qualifica-
tions, for the general candidates, we put down 1st class or 2nd class
but in the case of Scheduled Castes, we would say that even if they
are third class, that would be sufficient. In regard to experience, in
the case of Scheduled Caste, we may say that they may not have so
many years of experience. In the case of Scheduled Caste candidates

that is relaxable. That is what we do.”

3.11 When asked, to what extent Scheduled Caste/Scheduled Tribe
candidates were given relaxation in experience at the time of appointment to
various posts in KVIC, the Chairman, of the Commission stated that some
discretion was given to the Services Board also. In this connection the Chair-
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Man, KVIC stated as under :—

“In these matters, we can’t be more specific than the Government
of India itself. Whatever specific rules that have been laid down by -
the Government of India are applicable here too.”

The witness added :—

“It cannot be uniform. It depends upon experience. If it is 7 years
for general candidates it may be 3 or 4 years for these people. We.
have issued a circular, This is dated September 27, 1977. Goverment
of India issued instructions regarding reservation for Schedule caste/
Scheduled Tribe in the services under the statutory and autonomous
corporations. The Commission has already decided to implement
the instructions of the Government in this respect. Standing order
No. 491 was issued on the subject for the guidance of the appointing
authorities.” '

3.12 When the Committee enquired why the relaxations available to
Scheduled Castes and Scheduled Tribes were not indicated in the circular or
notification of the advertisement, the representative of the Commission anitted
that in the advertisements issued so far they had not specified the relaxation in
experience etc.

3.13 The Committee note that some concessions/relaxations are given to
Scheduled Castes/Scheduled Tribe condidates at the time of récruitment in -
Kbadi and Village Industries Commission. The Committee however feel surpri-
sed that these relaxations in age, experience and educational qualifications etc.
are not specified in the advertisments issued in the newspapers. The Committee
need hardly stress that these concessions/relaxations bave .no meaning unless
these are brought to the notice of the Scheduled Caste/Scheduled Tribe applicants
by preciscly mentioning them in the advertisments which are issued in the various
Dewspapers. ' /

The Committee, therefore, stress that while issuing circnlars/advertisements
in newspapers for filling up the vacancies or while sending requisitions to the
employment exchanges, the concessions/relaxations available to Scheduled
Caste/Scheduled Tribe condidates should be specifically mentioned.

The Committee also find that Khadi and Village Industries Commission is
an All-India organisation and they are operating in various parts of the coun-
try. The Committee therefore, recommend that Khadi and Village Industries Com-
mission should bring out a small brochure mentioning therein the detalled proce-
dure followed for making recruitment to varieus categories of posts both in'the
Central office and in the States. In that brochure, the relaxations/concessions
available to Scheduled Castes/Sehedoled Tribes both in direct recruitment and
promotion should be precisely mentioned. Copies of these brochures should be
available to the public through Commission’s offices in varions States.

- The Comnmittee have no doubt that these brochures will help in achieving
uniformity in the recruitment of staff for the Commission in various States.
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C. Promotion

3.14 The reprgnentativg of the Commission informed the Committee
during evidence that in Khadi & Village Industries Commission 509, posts are
filled by promotion, 25% by selection and 25, by direct recruitment.

3.15 The Committee have been informed that the procedure for promo-
tions is to consider officers from cligible catagories on the basis of seniority-
cum-merit taking into consideration preformance during the past five years.
On ideatification of such vacancies, coafidential reports of officers within the
zone of consideration are submitted td' the Services Selection Board, which
recommends officers-for promotion for final approval of the Commission.

©3.16 When asked whether reservation orders in promotions were being
followed in the KVIC, the representative of the Commission stated that these
orders are not being followed in the Commission. The witness also stated
that while considéring thefr for promotion Scheduled Caste/Scheduled
Tribe candidates are not given any relaxation regarding educational quali-
fications. :

3.17 The Committee wanted to know the role of the Head Office in
matters of promotion. The representative of the Commissions stated as
follows :

“We know the strength of the State Office and we know how many
posts are there which are falling within the purview of the State
Office. If some posts are laying unfilled we know that and issue ins-
tructions to fill up those posts. We have got a system of preiodical
inspections also to see whether they are following those instructions
or not.”

3.18 The following statemeiit indicates the aumber of persons promoted -

‘during the years 1980, 1981 and 1982 in various categories of posts and
the number of Seheduled Castes/Scheduled Tribes among them. :

Category Year Total No. No.of  Percentage Shortfall

of posts. ofemplo- SC. ST. SC ST SC ST
yees pro-
moted
1 2 3 4 5 6 7 8 9
Group-A 1980 Nil - - - - - -
1981 23 —_— - — — 100% 100% Reser-
vation 3 & 1
1982 1 1 — 100% - Nil —Reservation

1-sC
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| 2 3 4 5 6 7 8 9

Group-B 1980 20 - 1 - 33.4% 100% 66.3%
Reservation
. SC-2 & ST-3
1981 24 11 3334% — 66.§%—Reservation
‘ ' SC-3 & ST
Nil,
1982 24 1 — 334% — 66.3% 100% Re-
servation
SC-3.&
ST-3
Group-C — Information not available.
Group-D — Not applicable.

3.19 As regards the small number of promotions made in the Commis-
sion, the representative of the Commission has stated that due to shortage of
officers in feeder cad: e, adequate number of persons could not be pro~

moted.

3.20 When the Co'mmittee enquired why information regarding the total
number of employees promoted in group ‘C’ and the number of Scheduled
Castes/Scheduled Tribes among them was not available with the Commission, |
the representative of the Commissions stated as under :

“As far as Group ‘C’is concerned, the picture is not clear not only
with regard, to the Scheduled Castes and Scheduled: Tribes
reservation roster, but even of the entire filling in of the
vacancies. The Commission took a note of it three months back.
Now we are required to submit correct position by 3lst March.
1f I give some information that will not be correct. So, I do not
want to give information which may later on prove to be in-
correct.”

3.21 When asked to explain why reservation orders egarding promotions
were not made applicable in Khadi & Village Industries Commission even to
Group ‘D’ posts, the representative of the Commisssion stated as under :

“There is no promotion in Group ‘D’. They are all directly recrui-
ted people. Peons, chowkidars etc. are not promotion posts. Actually,
in our Commission, even it a man is khown as sweeper, he will not
be actually doing'the work which is very dirty. Poon i8 not consi-
dered a promotion over the sweeper.”

3.22 The Committee wanted to know whether the Government instruc-
tion that 25% of the vacancies in the grade of peons should be reserved for
sweepers who have put in at least 5 years of service in the organisation, are
beingfollowed. The representative of the Commission assured the Committee
that Government instructions on the subject will be followed.
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3.23 In reply to a question, the representative of the Commission infor-
med the Committee that the Aanual Confidential Reports of the employees
upto the level of Upper Division Clerk are maintained in the State officers but
the Confidential Reports of the employees beyond that level are maintained in
Central office, Bombay.

3.24 The Committee are concerned to note that Khadi and Village Indus-
tries Commission is not following Government instructions ia regard to the
implementation of reservation orders in promotions. The data furnished to the
Committee regarding promotions made during the years 1980-82 is not only
coofusing but utterly unreliable. The statement indicates that there was Do pro-
motion in Group A in 1980 but in 1981 there were 23 promotions in Group A.
Again in 1983 there was only one promotion of a person belonging to Scheduled

Caste category.

The representative of the Commission admitted during evidence that as far
a8 Group C is concerned the picture is not clear not only with regard to Scheduled
Castes and Scheduled Tribes reservation roster but even with respect to the entire
filling in of the vacancies. The Committee cannot but express their displeasure
at the unsatisfactory state of affairs in the Khadi and Village Industries Commission
in so far as promotions to various categories of posts is concerned. The Commit-
tee cannot accept the plea taken by the representative of the Commission that
since there is shortage of officers in feeder caders adequate number of Schedaled
Castes and Scheduled Tribes could not be promoted during the years 1980-82.

The Committee can draw only one conclusion that the Central office of
KVIC at Bombay1s not execrcising proper control on their States Offices and
there is no proper feedback to the Central Office from the States offices in regard

to the promotions made particulary in Group ‘C’.

The Committee, therefore, recommend that the whole promotion policy for
the Central Office of the Khadi and Village Industries Commission as well as for
their State Units should be reviewed and clear-cut guidelines should e laid down
in regard to the promotions to be made in various-categories of posts. The Com-
mittee would like that a new and correct statement indicating the promotions
made in Groups A, B and C during the years 1980—83 should be furnished to the

Committee for their information.

3.25 The committee are concerned to note that the orders of the Govern-
ment that 25% of the vacancies accuring in the grade of Peons will be reserved
for being filled by transfer of sweepers, farrashes, chowkidars etc. who have put
in & minimum of 5 years service even through they may not be possessing mini-
mum educational qualifications prescribed for direct recruitment to the posts are
not being followed by the Commission. The Committee would like to be apprised
§f these instructions bave now been implemented by the Commission so that eligi-
ble Scheduled Caste/Scheduled Tribe persons who are working as sweepers are
absorbed against fhe post of peons so that they get clevated in their social
Matus,
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D. Services Selection Board/Staff Selection Committees

3.26 The Committee have been informed that in Khadi and Village In-
dustries Commission a Services Selection Board has been set up which is of an
advisory nature. The members of the Board also sit in the interview boards.
The Selection Board selects 20—40 people at a time. Besides, other problems
are referred to them. For selecting candidates for lower posts there are depart-
mental selection Committees in the Khadi and Village Industries Commission.»

3.27 At present there are four members on the Services Board. They
are Shri J.N. Tiwuri, formerly Chief Executive Officer of Khadi and Village
Industries Commission, Dr. R.K. Salhotra, from I.I.T., Delhi/Mr. Panikar,
a retired IAS Officer from Kerala and Shri S.B. Goel, Deputy Secretary in the
Ministry of Industry. Mr. Tiwari retired as Secretary to the Government of
India in the Deptt. of Official Languages.

3.28 When asked why it was necessary to bring 3 persons from out-side
to serve on the Services Selection Board, the representative of Khadi and
Village Industries Commission stated during evidence that there is no bar that
persons from outside can not be appointed as members of the Board. The
witness added that at present Shri J. N. Tiwari is the Chairman of the Services
Selection Board and he is on the Board for the last 3 months. The Chairman
and the members of the Board are part-time. They get Rs. 50/- per day for
attending the meetings. The Chairmen of the earlier Boards were drawing Rs.
'1000/-per month.

3.29 The Committee desired to know the functions of the Services Board
and Staff Selection Committees of the Khadi and Village Industries Commiss-
jon. The Chairman, Khadi and Village Industries Commission explained their
functions as under :—

“Services Board had been constituted to make recommendations
reRarding recruitment by promotion, sclection and direct recruitment
rto the Gazetted posts of Khadi-and Village Industries Commission.
So far, its recruitment has been confined to the gazetted post. We
are also thinking whether the Services Board could be entrusted with
the recruitment of even non-gazetted side such as development
officer.”

As regards the Staff Selection Committee, it is only an internal
Committee. The Services Board consists of persons outside the
regular commission. So far as the Chairman of the Services Board
is concerned, we have tried to put perhaps the best, persons then
available either retired ICS or IAS officers.”

3.30 The Committee enquired why the Commission which was an
autonomous body and entrusted with selection of employees also, had felt the
necessity of appointing the Services Board when the number of recruitment
made by the Commission to various categories of posts was small. In this
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connection, the Chairman, Khadi and Village Industries Commission stated as
under :—

“It was because of the fact that there should be an independent body.
As the Central Government has got the U.P.S.C. we thought that
we should have an independent body for the purpose of selecting
gazetted officers. Of course, the Commission itself can make appoint-
ment, conduct interviews, call for applicatiors etc.”

3.31 Referring to the small volume of work as pointed out by the
Committee, the Chairman, Khadi and Village Industries Commission stated : —

“It is not only recruitment which the Services Board looks after but
.there are other functions afso. In a way, the Chairman of the Servi-
ces Board is a full time person because several things come up.
Although the Services Board sits once a month or twice, as far as
the Chairman is concerned, he has got several other responsibilities
to look after.”

3.32 The witness informed the Committee that with the recpnstitution of
the Committee the services Board is also reconstituted. The present Services
Board was constituted in January, 1984 -and since then it has held one sitting.

3.33 Asked whether there was any member from Scheduled Caste/Sche-
duled Tribe community on the Board, the representative of the Commission
informed the Committee that the Commission has decided to have one Schedu-
led Caste representative as the fifth member of the Board. It was stated that
the person whose name is being considercd for appointment on the Board is at
present Secretary, Railway Service Commission, Bombay and the Khadi and
Village Industries Commission has already sought the concurrence of the

Ministry or Railways in this regard.

3.34 When asked whether any person from Scheduled Caste/Scheduled
Tribe had been appointed in the Services Board, the Chairman, Khadi and
Village Industries Commission stated as follows : —

“With the constitution of every Commission, all the Committees
constituted by the previous Commission, become defunct. We again
constitute Committees and Services Boards. Similarly, we have con-
stituted it in which Scheduled Caste man has been included. We
have simultaneously written to the Minister of Railways that he,
Secretary, Railway Service Commission who is Scheduled Caste may
be allowed to function as a Member of the Services Board also. The

sanction has been given.”

The witness added : —

“Along with the constitution of the Board, we sought the permission
of the Ministry to include Mr. Sanglikar. We have sclected him.
He is experienced. -He is based in Bombay and we have sought



22

simultaneously the permission of the Chairmen of the Railv«‘ay Board.
We have got his consent. Formal appointment orders will be issued
only after the receipt of the clearance from the Ministry of Railways.

We are waiting.”

3.35 The Committee expressed their doubt if Secretary, Railway Service
Commission who was being included in the Services Board as a member would
be in a position to discharge his functions in view of his responsibilities in the
Railway Service Commission. In this Connection, the Chairman, Khadi and
Village Industries Commission stated as under :--

“The Chairman is more or less a full time man and the members will
be present only for the meetings which take place at periodic inter-
vals in the Headquarters which will not be difficult.”

3.36 The Committee note that there is a Services Selection Board in the
Kbadi and Village Industries Commission. Besides, there are Departmental
Selection Committees for selecting condidates for lower posts. It was stated
during evidence that with the re-constitution of the Commission the Services Selec-
tion Board is also reconstituted. The present Board was constituted in Japuary,
1984. At present there are 4 members on this Board but none of them belong to
Scheduled Caste/Scheduled Tribe community. However, the Committee were
ioformed during evidence that the Commission has decided to have omne Scheduled
Caste representative as the fifth inember of the Board. The person whose name is
being considered for appointment on the Board is at present Secretary, Railway
Service Commission, Bombay and the Commission has already sought the con-
currence of the Ministry of Railways (Railway Board) in this regard. The Com-
mittee were farther informed that the formal appointment orders will be issued
only after his name is cleared by the Mibistery of Railways. The Committee
are surprised to note that in the past no Scheduled Caste/Scheduled Tribe
member had been appointed on the Services Selection Board of Kbadi and
Village Industries Commission.. The Committee firmly believe that the name of
the Secretary, Railyay Service Commission, Bombay was considered for inclusion
in the Services Selection Board only after the Committee took up the subject for
examination, The Committee recommend that a Scheduled Caste or Scheduled
Tribe officer should invariably be included in the Services Selection Board and in
Staff Selection Committees of the Khadi and Village Industries Commission so as to
instil confidence in the Scheduled Caste/Scheduled Tribe candidates and employees.
The Committee would like that Khadi and Village Industries Commlsslon should
issme necessary instructions in this regard

E. Rosters

3.37 The Committee have been informed in a note i'urnished by the
Ministry of Industry that in the Kbadi apd Village Industries Commission
rosters are being maintained for each category of post separately since 1978.

3.38 The Committee enquired during evidence about dates when the
maintenance of rosters was started in Khadi and Village Industries Commission
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both in direct recruirtment and promotion in the Head Office as well as in the
Regional offices and State Offices. In this connection, the representative of the
Commission has stated as under :

“The roster was introduced in 1978. As the Committee is aware,
in 1964 the Government of India issued certain instructions on
reservation. But the then Chairman of the Commission, even
before those instructions were issued, had introduced the reservation
clement in the Commission. There was no roster at that point of
time. We have taken up the roster system only in 1978.”

3.39 In reply to a question it has been stated that till 22.9.1983 Director
(Admn,) was the Liaison Officer and he was required to maintain the rosters.
As such, the question of inspecting the rosters separately by the Liaisom
Officer did.not arise. The Committee have further been informed that aa
officer other than the Director (Administration) was appointed as Liaison
Officer w.c.f. 22nd September, 1983. He would now be inspecting the rosters

every quarter. B

3.40 Regarding the maintenance and inépcctipn of rosters for Group ‘C’
posts, the representative of the Commission .has stated during evidence as

under :

*“As far as Group ‘C’ is concerned, the record is maintained at the
State Level. Actually, as originally stated, inspection was not done.
We have now started doing inspection of the rosters. When we saw
our own rosterf, we found it was not verycorrect. So, we cannot
vouchsafe the correctness. Therefore, we would request the indulgence

of the Committee.”

3.41 In reply to a questlon it bas been stated that in State offices, the
practice. so far has been to inspect the rosters as and when general inspectien
of these offices is undertaken. However, there has been no fixed periodicity
either in the case of general inspection or inspection of rosters. The new
Liaison Officer has been asked to inspect these rosters at least once a year.

3.42 When the Committee enquired if this reply gave an impression that
the rosters were inspected regularly in the State Offices, the representative of

the Commission stated :

“This was not the impression. The statement was made earlisz alse
that these inspections could not be done, and we bavernow started
doing inspections. It is an honest intention to improve the things.” |

3.43 Asked about the nature of discrepancies found in the rosters, it has
been stated that till September, 1983 Director (Admn.) was the Liaison officer
and no inspections were made with a view to find discrepancies. Even in the
case of State offices no notes regarding inspection of rosters were maintained.
However, with the appointment of a scparate Liaison Officer, it would by



24

ensured that inspection of rosters was donc regularly and corrective action
taken.

3.44 The Committee note that reservation orders were made applicable
in the Khadi and Village Industries Commission from 6th October, 1964 but the
maintenance of rosters for each category of post separately was started in 1978.
Thus Kbadl and Village Industries Commission started maintaining rosters 14
years after the date of the implementation of reservation orders. No satisfactory
explanation has been furnished to the Committee for this inordinate delay fn the
maintenance of rosters.

The Committee further note that Director (Administration), who was also
the Liaison Officer 'was required to maintain the rosters and hence the question
of Inspection of rosters by the same person did not arise, Subsequently, an officer
other than the Director (Administration) was appointed as Liaison Officer w.e.f.
22nd September, 1983 who would now be inspecting the rosters periodically and
submit regular reports, for taking corrective action. In so far as State offices
are concerned the Committee note that the practice so far has been to inspect the
rosters as and when the genecral inspection of these offices is undertaken. How-
ever, there has been no fixed periodicity for making general inspection of the
State Offices.

From all accounts available, both written and verbal, the Committee are
led to believe that proper attention has not been given towards maintenance of
rosters and their periodical checking by the Liaison Officer with the result that
the whole system has been working in a haphazard manner.

The Committee need bardly stress that the rosters are the king-pins on
which the whole system of implementation of reservation orders rests. As such,
the Committee recommend that the rosters should be properly maintained and
checked in the Head Office, Regional Offices and State Offices of Kbadi and
Village Industries Commission by the Liaison Officer at least once a year and
signed in token of such inspection, The Liaison Officer should submit regular
inspection Reports to the Head Office of Khadi and Village Industries Commission
80 that the mistakes noticed in the rosters are rectified promptly.

3.45 The Committee also feel that ome Liaison Officer appointed in
September, 1983 may not be also to cope with the work of checking the rosters
both in the Head Office and in Regional/State Offices of Khadi and Village
Industries Commission.

The Commission should, therefore, conmsider if there is need to appoint
separate Liaison officer in each Regional office.

F. De-reservations

3.46 It has been stated that for dereservation of vacancies in Groups A
and B permission is obtained from the Chief Executive Officer and the Chair-
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man, Khadi and Village Industries Commission in anticipation of the Post-
facto approval of the Commission.

3.47 Inrespect of vacancies in Group C & D posts, CEO’s approval
for de-reservation is obtained on the relevant files. Thereafter the proposals
are submitted to the Commission alongwith the full particulars for ratification
of the approval so given by the CEO/Chairman. On approval of the said
proposals, the reserved vacancies are carried forward to the subsequent three
recuritment years. In case no Scheduled Caste/Scheduled Tribe is available
during the third year, the vacancy is interchanged between Scheduled Caste/
Scheduled Tribe during the fourth recruitment year and even thereafter if it
remains unfilled, the vacancy will be treated as lapsed. The decision of the
Commission is thereafter conveyed to the respective appointing authorities for
implementation.

3.48 The following statement indicates the total number of reserved
vacancies which were dereserved and carried forward during the years 1980 to
1982 :—

Carried Forward
Year sC ST
GROUP ‘A’
1980 4 2
1981 6 4
1982 4 3
GROUP ‘B’
1980 19 5
1981 19 3
1982 23 - 8
GROUP ‘'C’
1980 18 9
1981 74 35
1982 86 46
GROUP ‘D'
1980 3 8
1981 ' 3 9 y
1982 - .9

3.49 The Committee are concerned to note that a large number of reserved
vacancies in Groups A, B, C and D were dereserved by Khadi and Village Indust-
ries Commission during the years 1980, 1981 and 1982. The Committee feel
sarprised that the Commission could vot fill the reserved vacancies even ln Groups
Cand D for which the candidates are not expected to possess bigh technical

qualifications. \
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- The Committee recommend that as far as possible no vacancy reserved for
Scheduled Caste'Scheduled Tribe should be dereserved as the committee is basi-
cally oppased to the principle of dereservation.

3.50 The Committee suggest that Khadi and Village Indnstrles' Commission
should resort to special recruitment of Scheduled Caste/Scheduled Tribe candidates
which with a view to fill all the reserved vacancies which could not be filled earlier

and which have not lapsed so far.



CHAPTER IV
STAFF STRENGTH AND SHORTFALLS
A. Staff Strength

4.1 A statement showing the total number of employees in various cate-
gories of posts in the Khadi and Village Industries Commission and the number
of Scheduled Castes and Scheduled Tribes among them as on 6.10.1964 when
the reservation orders came into force is given below :—

Category of Total No. of No. of Percentage
posts em]:lgog:es in SCs STs SCs STs
1 2 3 4 5 6
Group—A 76 - - - -
Group—B 83 -_— -_ - -
Group—C 4406 56 8 1.27%  0.18%
Group—D 561 49 3 8.7% 0.53%
Sweepers/Scavengers 13 8 - 61.61% -
5139 m
Shortfalls Percenta Remarks
SCs STs SCs 'Esr's
8 9 10 11
Reservation of posts to SC/ST in

1964 was applicable only to posts
by direct recruitmont and hence
= the question of shortfall in rela-

Frrn
FErd

N O I I

tion to the staff strength may not
-— — arise.
Total employees 5139
Total SC and ST=124
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.

4.2 Staff strength in Khadi and Village ‘Industries Commission as on
31.8.1982 bas been stated to be as under : —

Category of Total No. of No of Percentage
posts employees - SCs STs SCs STs
1 2 3 4 5 6
Group—A 104 4 3 3.84 2.88
Group—B 523 180 3 3.44 057
Group—C 3054 174 31 5.59 1.01
Group—D 918 97 29 1056  3.16
Sweepers/Scavengers 36 4, 2 94.44 555
Total employegs 4635 327 68
_Shortfalls Percentage
SCs STs SCs STs
7 8 9 10
i
12 5 11.16 4.62
60 36 1156 693
284 198 931  6.49 .
4 40 444 434 ‘

Total SC and ST=395

4.3 Referring to the statements relating to the Staff Strength in the
Khadi and Village Industries Commission in 1964 and 1982, respectively the
Committee enquircd why the total number of employees in Group ‘C’ had
been reduced to 3054 in 1982 as compared to 4406 employees in Group ‘C’ in

1964. They wanted to know the reasons of reduction of the staff in this
category. :
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. 4.4 The representative of the Ministry of Industry (Deptt. of Industrial
Development) explained that the reduction in staff was on account of the ban
on recriitments, closing the activities of the Commission in three States namely
Bihar, Gujarat and Tamil Nadu and the decision that the State Boards should

themselves carry on their activities.

4.5 Referring to the ban on recruitment as one of the reasons for short-
fall in the representation of Scheduled Castes/Scheduled Tribes in Khadi and
Village Industries Commission, the Committee enquired as to when ban on
making recruitment was introduced in the Commission. The representative of
the Khadi and Village Industries Commission stated as under :—

"“This ban was operated in general terms, not for Scheduled Caste/
Sceduled Tribe only. Even now, we cannot fill in vacancies. There
are Government instructions in this regard. It is for ail categories of

posts.”

4.6 When the Commiitce‘ pointed out that in spite of the ban, some
recruitments were still being made in the Kbadi and Village Industries Commis-
sion, the representative of the Commission, stated as under :—

*“In a Commission, there are plan post§ and non-plan posts. If there
are some plan posts some provision for the posts is in-built in the
scheme -itself. We fill in these vacancies. But we are not trying to
fill in more and more vacancies. It is a fact that much of a recruit-
ment bas not been done from 1964 onwards.”



ol

€l U € 6 L € 132 13 7861
z. 6 1 8 S YA > 6 6 1861
€ 8 4 9 9 R L1 44 0861 d dnozp
44 €5 81 s¢ NI LE WL 601 95T 2861
L 6€ o€ 6 18 €9 8l 14 (1747 1861
8 11 L ¥ 9 ST 11 3% 86 . 086l o dnoig
S 8 S € 4 6 61 . 8s 9 7861
9 9 1 S Y4 9 6l 19 £9 1861
1 S S - (174 6 11 sT LS - 0861 g dnosp
€ 12 -y L I 9 91 L 861
- ¥ T T 9 T ¥T Sl 1861
- z 1 I v € 1 - 4 0861
(11) 6L61 — PIesIo] palIIw saouwss) v dnoip
11 o 6 8 L 9 ¢ y € (4 I
1 18 I8 183K
SIY) SNOIA SIY) SNOIA .
Sounp -axd Supmp -oud
paaA woly " . pPeA wWolj
S w01 -39899 4/0  I®OL -3989y d/D ,
*payutodde $9qUIL, "4oS $3158D YOS Paly Aqenioe *paLInx0
$3}8pIpUBd 10J PIAIISAI . 3J0J PAAIasAI SIIOUBIBA $310UBIBA 380d jo

&«3'S Jo 'ON $310URIBA JO "ON $9150B98A JO ‘ON Jo .oh.A 0L Jo "ON [810L 1) £303518)

—: M0[3q 8213 I 7861 03 0861 WoIJ 31 £3EAL
soIq3 is8] o) Suunp uoIsSIWWOD) $3Isnpu] o8e([TA pus IpeqY oY £q spew JUaW)ININII Q) Suimoys JWaWABS YV  L'P



k)|

‘suonsueA [euidrew Jo s0UwYd m.aoa Av AN -Jqme
“I'BAR 10U s1'wI212) PIf[Y UONBAIBII JO JUANTII oG] 'SISeq 3unoR UO PITY usq Iaey GBI $3joUedRA JWOS puw -

Swissim 3q [us Aew UonBWIOjUI JWOS "MO0g gonur gym paureiqo sn [IA JqE[IBAB UONIBWIOUT TO PIseq are

9533 ‘s3103y7 1921300 418 0} S1wd JsOWIN UIYB) 9ABq 3M YBnoy] °[aad| ®yg Je PITY 318 sa>UBIRA 359Q) jO IS0 : D —dno1d

6 - 3
6 € -
8 € -

- 9 98 L
S€ vL 4
6 81 (4
8 €2 -
€ 61 €
s 61 -
€ v 1
v 9 -
(4 v -
vl € - ‘ u

$QUL "W _"s31s8) 43§
PIvAI0J poured ‘pounjodds
-S310UBdRA Jo JaqunN SBpIpUL) "L'S JO 'ON




32

4.8 The Committee drew the attention of the representative of the Khadi
and Villiage Industries Commission to the foot-note given under the statement
relating to the recruitments made during the last 3 years and pointed out that in
Group ‘C’ some information may be missing and some vacancies might have
been filled up on an acting basis. The Committee desired the representative of
the Khadi and Village Industries Commission to clarify about the ' authenticity
of the statement. In this connection, the representative of the Commission
stated that the vacancies in Group ‘A’ and Group ‘B’ posts are filied up at the
headquarters level. The witness stated that these marginal variations are
because of the fact that some of the vacancies filled on acting basis have not been
reflected in the statement. In reply to a question the witness stated that those
vacancies were filled for a period of.six months in the first instance. The witness
admitted that the principle of reservation will apply if a vacancy is filled for a

period of 45 days.

4.9 When the Committee pointed out that the Scheduled Caste/Scheduled
Tribe employees should get their due share in the Khadi and Village Industries
Comnmission, the representative of the Commission stated that the figures relat-
ing to the recruitment made during the last three years i.e. 1980, 1981 and 1982
indicated that more or less the reserved quota had been filled up.

4.10 Referring to the recruitment figures of 1980 in Group ‘C’, the
Committee pointed out that out of 45 vacancies which were actually filled, 26
vacancies were reserved for Scheduled Castes and 11 for Scheduled Tribes.
But against those reserved vacancies only 8 Scheduled Castes and 2 Scheduled
Tribes were recruited in that year. The Committee enquired whether suitable
Scheduled Castes/Scheduled Tribes candidates were not available even for Group
‘C’ posts.

4.11 Explaining the reasons for shortfull of Scheduled Caste/Scheduled
Tribe candidates in various categories of posts in the Commission, the
repersentative of the Ministry of Industry (Department of Industrial Deve-
lopment) stated as under :—

*  “In 1964 the cadre had a certain number .of Scheduled Caste and
Scheduled Tribe people and a certain number of people other than
Scheduled Castes and Scheduled Tribes. The base itself did not exp-

- pand. Government did not ban recruitment; Government only banned
creation of posts. It is from the base that you are promoting. Since
the base did not expand, more Scheduled Caste/Scheduled Tribe
people could not get to the base and they could not go up. Since the
original base was so structured that we did not have enough candi-
dates, there was a shortfull. It will take time to correct it.”

4.12 The Committeé noted that in Group ‘C’, in 1981, there were 420
vacancies while vacancies actually filled were 48. Similarly, in 1982, total
number of vacancies were 256 but the vacancies actually fijled were 109. The

»
3
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Committee enquired how in the ligﬁt of the ban on recruitment those vacancies
had occurred in 1981 and 1982,

4.13 1n this regard, the representative of the Khadi and Village Indul-
tries Commission stated as under :—

“If you go through 1981 and 1982 there are more number of vacan-
cies which have occurred and less number of vacancies which have
been filled up. The reason is that though vacancies have been created,
actually that was what I was saying—we cannot fill. As far as embargo
is concerned, it is on filling up of posts and it is not on creation of

posts.”

4.14 Explaining the reasons for shortfalls in various categories of . poits
the representative of the Ministry of Industry (Dcpartment of Industrial Deve-~
lopment) stated as under :—

“The reason for shortfall is that they are not getting adequate salary.
When we are wanting qualified men, there are the banks, there are
other offices, and people come there. That is as far as Group ‘A’
and ‘B’ are cnncerned. As far as Group ‘D’ is concerned there is
no shortfall. The shortfall is in Group ‘C’ only.”

4.15 The Committee pointed out that as per statement of the stafl stren-
gth in 1982 Scheduled Caste employees were short to the extent of 4.44% even
in Group ‘D’ posts. In this connection, the represcntative of Ministry of In-
dustry (Department of Industrial Development) stated as under :—

“If at all there is any shortfall, it is negligible. Possibly, there is no
shortfall. Even in the case of promotion, it is so. That takes into
account the past also, pre-1964, when it was ‘zero’ or .1 or .2, It has
started climbing up.”

4.16 Referring to the figures relating to the recruitment made during the
last three years, the Committee observed that there was a shortfall of Sche-
duled Casts/Schéduled Tribe employees almost in every Group in the Commis-
sion. In 1980 out of 6 posts reeerved for Scheduled Caste in Group ‘D’ only 3
were filled and in 1981 out of 5 vacancies -reserved for them only 2 Scheduled

Caste were appoinnted.

4.17 The following remedial measures are stated to have been taken by
the Khadi and Village Industries Commission to wipe out the shortfall :—

(1) The percentage of reservation was enhanced to the extent of 25 in

. case of Scbeduled Castes and Scheduled Tribes in group ‘C’ posts

and to the extent of 25 in respect of Scheduled Cagte only for group
‘D’posts, as an interim measure.

(2) The Commission has strictly followed the Govenrment of India’s
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instructions issued from time to time. Accordingly the guideline
were circulated to all the subordinate offices of the Commission. Each
office of the Commission including the Control office, Bombay started
maintaining the rosters and the posts were reserved for Scheduled
Castes/Scheduled Tribes condidates proportionately according to the
prescribed quota.

(3) The Commission has also considered reducing/waiving the period of
experience required for the posts under it which are reserved for Sche-
duled Caste/Scheduled Tribe candidates. It has been decided to
appoint much of the candidates provided they agree to undcrgo the
prescribed course of training on reasonable stipends.

(4 The Commission in its meeting held on 30.6.1981, decided that the
candidates belonging to Scheduled Castes/Scheduled Tribes, selected
for appointment for posts under the Commission against selection
and direct recruitment quotas by relaxation of prescribed eaperience
may be given stipend as shown hereunder during the period of
training :—

S. Category Stipend Period of
No. Training
1. Director, Dy. Director, Rs. 500/- 6 months
Asstt. Director and
equivalent.
2. Development Officer Rs. 400/- 1 year
3. Asstt. Development Officer Rs. 300/- 1 year
and equivalent
4. Supervisor-I, II & III. Rs. 200/- 1 year

4.18 The Committee desired to know whether the Khadi and Village
Industries Commission was prepared to make special recruitment to fill up the
backlog of reserved vacancies. The repersentative of the Commission stated as
under :—

“There is a backlog. We have already gone on record saying that
there is a backlog. We have also admitted that special recruitment
has not taken place. Now, with this position we in the Commission
will first try to make up this backing in the vacancies yet to occur
on the basis of the 50% reservation to be made for the Sche-
duled Castes and Scheduled Tribes in Group C and D. And
if that is not possible, we shall surely consider special recruitment
in,Group ‘C"."
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4.19 The Comamittee note that the reservation orders were made applicable
to Khadi and Village Industrics Commission in 1964. The statement reluting to the
staff strength in 1964 indicates that there were 5139 employees in the Commi-
ssion out of which 124 .belonged to Scheduled Castes and Scheduled Tribes. The
statement Indicating the stafl strength as on 21.3.1982 indicates that the total
number of employees in Khadi and Village Industries Commission was 4,635 out
of which Scheduled Caste and Scheduled Tribe employees were only 395. During :
evidence when the Committce enquired why the total number of employces in
Group ‘C’ had been reduced to 3054 in 1982 as compared to 4406 in 1964, the
representative of the Ministry of Industry (Dcpartment of Industrial Development)
had stated that this was on account of ban on recruitments, closing the activities
of the Commission in three States, namely Bihar, Gujarat and Tamilnadu and
the decision that the State Boards should themselves carry on their activities. Sub-
sequently, the representative of the Department of Industrial Development correc-
ted his statement by saying that ‘“Government did not ban recruitment; Govern-
meot only bamned creation of posts.” In this counection, the representative of
Kbadi and Village Industrics Commission stated categorically that “as far as
embargo Is concerned, it is on filling up of posts and it is not on creation of posts.”

From the above contradictory statcments made by the representative of the
Ministry and of the Commission the Committee can draw only one conclusion that
the concerned authorities have no clear grasp as to why there have been consistent
shortfalls in the recruitment of Scheduled Castes and Scheduled Tribes In the
Commitsion. The Committee peed hardly stress that if the Khadi and Village
Industries Commission was sincere in their efforts to recruit Scheduled Castes and
Schedaled Tribes according to the reservation policy laid down by the Central Go-
vernment there Is no reason why there should be shortfalls in various categories of

posts.

The statement shoing the recruitmeat made during the years 1980, 1981
and 1982 indicates that the total number of vacancies were always much more than
the nember of vacancies actually filled. The representative of the Commission
explained this variation by saying that some of the vacancies had been filled
“‘on Acting basis” which had not been reflected in the statement. The represeata-
tive of the Commission also admitted that the.principle of reservation was applica-
ble if the vacancy was for a period of 45 days or more. In these circumstances,
the Committee arc at a loss to understand how the Commission was filling up
posts on “acting basis” from year to year with the result that the recruitment fign-
res for 1980, 1981 and 1982 do not indicate a true picture. The Committee, there-
fore, conclude that the data given in the statement is not reliable and a clear pic-
ture regarding the recruitments made in each group is not available even with the
Kbadi and Village Industries Commission. This conclusion of the Committee gets
necessary support from the footnote given in the statement relating to the recruit-
ments for the years 1980 to 1982. The footnote states that ‘‘some Information
may still be missing and some vacaacies might have been filled op actiog basis.
The element of reservation filled therein is not avallable.” These words are reveal-
ing and indicate the actusl state of affairs of the working of the Kbadi and Village
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Industries Commission. The Committee feel surprised that this organisation which
bas a large number of regional offices and is catering to the needs of the handloom
sector in almost all states should be so mismanaged that authentic data regarding
their own employees i3 not available with the headquarter of the Commission.

The Committee would like to be apprised as to how far the remedial mease-
res proposed to be taken by the Khadi and Village Industries Commission have
sutceeded in clearing the backlog in all categories of posts.

420 The Committee recommend that the Khadi and Village Industries
Commission should go into the question of unattractive payscales of their employees
vis-a-vis other organisations and try to improve the pay-scales wherever they con-
sider it necessary to do so.

4.21 The Committee recommend that-the Commission should make serious
efforts to remove the shortfalls in Group ‘C’ and ‘D’ posts for which there appears
to be no dearth of Scheduled Caste and Scheduled Tribe candidates. In order to
remove the shortfalls 50%, of all fresh vacancies should be filled by Schedoled
Caste and Scheduled Tribe candidates till such time the backlog is cleared. In
case this procedare does not help to wipe out the shortfalls, the Commission might
conslder to make special recruitment to Group ‘C’ posts exclusively for Scheduled
Castes and Scheduled Tribes.

B. In-service Training

4.22 During evidence the representative of the Khadi and Village Indus-
tries Commission informed the Committee that in Khadi and Village Industries -
Commission no special arrangements had been made for giving in-service train-
ing to the Scheduled Castes and Scheduled Tribes but they were given this train-
ing alongwith the employees belonging to other Communities. The witness added
that only these candidates who were on probation were given such a training
and some of the selected candidates were from the Commission and some from
outside,

4,23 When the Committee enquired whether there was any proposal to
introduce such a training programme in the Commission in the near future, the
representative of the Commission stated that the Commission is considering to
introduce separate in-service training programme for Scheduled Caste/Scheduled
Tribe employees. The witness assured the Committee that the Commission will
follow the government instructions in this regard.

4.24 The Committee note that in Khadi and Village Industries Commission
the selected candidates who are on probation are given in-service training. However,
no special arrangements have been made for giving in-service trainiog to the Sche-
duled Caste/Scheduled Tribe employees but they are given this training alongwith
other employees. The represenvative of the Commission stated daring evidence
that the Commission was considering to introduce separate in-service training pro-
gramme for Scheduled Caste/Schedualed Tribe employees. He assured the Com-
mittee that they will follow the directions of the Government in this regard. The
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Committee need hardly stress that the aim of the in-service training is to bring
Scheduled Castes and Scheduled Tribes candidates upto the required standard. The
Committee, therefore, renommend that in-service training scheme for Scheduled
Caste aod and Schedaled Tribe employees should be introduced forthwith.

The Committee also recommend that pre-promotiop training programmes
should be arranged for the benefit of Scheduled Caste/Scheduled Tribe employees,
who are eligible for promotion prior to the holding of written tests so as to im-
prove their chances of selection.



CHAPTER V
FACILITIES PROVIDED FOR THE ECONOMIC DEVELOPMENT
OF SCHEDULED CASTES AND SCHEDULED TRIBES
' . %

A. Objectives

5.1 The Government of India has accorded an important place to Khadi
and Village Industries programmes in the overall economic development of the
country from the views point of employment generation in rural areas. The
Iodustrial Policy, announced in July 1980, inter alia, stated that “the Govern-
ment is determined to promote such a form of industrialisation in the country
as ¢an generate economic viability in the villages. Promotion of suitable indus-
tries in rural areas will be accelerated to generate higher employment and higher
per capita income for the villagers in the country without disturbing the ecolo-
gical balance. Handlooms, Handicrafts, Khadi and other Village Industries will
receive greater attention to achieve a faster rate of growth in the villages”. 1n
the Statement on Textile Policy, announced by the Government in March, 1981,
it was stated that “‘the Government is committed to encourage production of
textiles and textile products in the Khadi Sector. Considering its large employ-
ment potential, it would be the endeavour of the Government to make the pro-
ducts of this sector more competitive and of better quality.” The New 20-Point
Economic Programme, announced by the Prime Minister, in January 1982, also
includes some items which have a close bearing on the development of Khadi
and Village Industries activities. in particular (a) strengthening and expanding
coverage of Integrated Rural Development and National Rural Employment
Programme, (b) accelerating programme for the Development of Scheduled
Castes and Scheduled Tribes, (c) vigorous implementation of Afforestation,
Social and Farm Forestry and the development of Bio-Gas and other alternative
energy sources, (d) acceleration of Welfare Programme for women and children,
Nutrition Programme for pregnant women, nursing mothers and children, spe-
cially in the tribal, hill and backward areas and (¢) Liberalisation of Investment
Procedure and streamlining of industrial policies to ehsure timely completion of
projects, all facilities to handicrafts, bandlooms, small and village industries to

grow and to update technology.

5.2 The activities of the Khadi and Village Industries Commission are
carried out through two organisations, viz. State Khadi and Village Industries
Boards and the Voluntary Organisations to whom the Comission provides
financial assistance.

53 The Committee were informed in a note that though the Scheduled
Caste and Scheduled Tribe constitute about-221% of the population, the deve-
lopment programmes of the Khadi and Village Industries Commission have

38
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enabled them to have a share of about 27% in the Khadi and Village Industries
Commission Sector’s total employment opportunities. '

5.4 During the year 1981-82 Khadi and Village Industries Commission
started 5 Regional Offices in the North East viz. Mizoram, Meghalaya, Manipur,
Nagaland & Arunachal Pradesh. For accelerating development of departmental
activities by opening new Khadi Gramodyog Bhavans and Khadi & Village
Industries production units, the Khadi and Village Industries Comnission’s
departmental activities are being continued through 14 Regional Offices with a
net work of about 133 Centres and sub-centres.

5.5 The efforts of the Khadi and Village Industries Commission for the
development of Khadi and Village Industries in these areas are, hampered by
various constraints such as .inaccessability, lack of transport and proper com-
munication facilities. Nevertheless these efforts have brought about improve-
ment in the life styles of local population particularly the women folk.

B. Financial assistance to Institutions and Individual Artisans

5.6 It has been stated that Khadi and Village Industries Commission has
been extending financial assistance in the form of grant under Integrated Deve-
lopment Programme to the Societies and Institutions mostly working in Weaker
Section Areas engaged in introducing Khadi & Village Industries Units, particu-
larly in the areas where hardly any Khadi and/or village industries activities had
been initiated or where such activities had not even been heard or known to the
local people. The main purpose in giving a grant o Rs. 40,000/- during a con-
tinuous period of 7 years on a tapering scale per IDP block to an institution, is
to bear initially the cost of establishment of certain technical staff till such time
the Khadi and Village Industries Units start generating economy within a rea-
sonable period of 7 years and then achieve self-sufficiency to maintain the same
staff for further development.

5.7 Apart from financing the technical staff per IDP Block of an Institu-
tion or a Society working in the Weaker Section Area, it has been made a pre-
condition to identify the local Scheduled Caste/Scheduled Tribe artisans particu-
larly Cobblers, Tanners, Shoe-makers, Fitre Matting, Bamboo Matting, Potters
etc. and to supply them improved tools and equipments on 75% grant and 257,
loan basis and also to make arrangements for regular supply of raw-materials
under individual financing schemes. As many as 67 Institutions were assisted
under IDP involving 102 IDP Blocks in 1981-82.

The Khadi and Village Industries Commission has also decided to extend
financial assistance to individual Scheduled Caste/Scheduled Tribe artisans on
Liberalised basis (75% grant and 25% loan) even though they are outside the
Weaker Section Areas, if they form a Society of Scheduled Caste/Schedulsd
Tribe artisans or if they are working as individual artisans in & City/Town or a
Village to be sponsored by local Institutions/Societies and State Boards, the
monitoring system that would be required at various levels in order to safeguard
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the interests of the individual Scheduled Caste/Scheduled Tribe artisans as well b
as the Khadi and Village Industries Commission is being thought of.

Regarding rate of interest charged on loans given for Khadi and Village
Industries it has been stated in a note that Khadi loans are interest free. In the
case of Village Industries 4', interest is charged on all loans disbursed with
effect from 1.4.1974. Whenever, the loans are raised from banks under Khadi
‘and Village Industries Commission’s interest subsidy scheme, the institutions
are required to bear 4% rate of interest. The difference between the lending rate
of banks and 4 percent is subsidised by Khadi and Village Industries Commi-
ssion. This is admissible for both’ Capital expenditure and Working Capital
loans, and for both Khadi and Village Industries.

5.10 The Khadi and Village Industries Commission was having a conti-
puous dialogue with the Reserve Bank of India in the matter of reduction of
the rate of interest for the Khadi and Village Industries Sector. As a result,
during the year 1981-82 Reserve Bank of India notified to all the commercial
banks that the borrowing agencies coming under the Khadi and Village Industrie
sector are to be treated as belonging to Priority Sector and that advances gran-
ted them are to be charged at a standard rate of interest at **13.5 pér cent from
1st July, 1981. This concessional rate of interest would be applicable only to
working capital loans. . '

5.11 As regards the assistance to new units, Khadi and Village Industriec
Commission in its Annual Plan fot; 1984-85 has proposed to set up the following
units :—

SI. No. Industry Equipment . 1984-85
1 o 2 3 ' 4
I. KHADI '

(i) Cotton Khadi 1. Six spindle new model charkha 700
sets of 25 charkhas.
2. Twelve spindle new model Cha- 300
rkha sets of 25 charkhas.
3. Pot Charkhas (Number) 150
4. Poly Vastra Charkha sets (of 25 50
Charkhas).
(ii) Woollen Khadi - Improved woollen charkha ,sets <90
(of 20 charkhas)
(iii) Muslin Khadi Muslin Charkha sets (of 50 chir- 158
khas) *
II. VILLAGE INDUSTRIES
(i) Processing of Cereals Atta Chakki 6,740
& Pulses Dhenki . 200

**Since reduced to 12.5 per cent w.e.f. 1.4.1983,
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1 2 3 4
(ii) Ghani Oil Power Ghani 3,000
(iii) Beekeeping Improved Bee Hives 55,575

Honey Extractors 3,860

(iv) Village Pottery Shaila Wheels* 4,510
(v) Fibre, Ban making Machines 570
Batara Charkhas 290

- Rope making Machines 65
Raspador Machines 15

(vi) Gobar Gas Gas Plants 40,000

*Estimated

5.12 Regarding the ‘Liberalised Pattern of Assistance’ being provided to
the Scheduled Caste/Scheduled Tribe artisans the representative of the Khadi
and Village Industries Commission stated during evidence that this system of
assistanc: has been introduced for Scheduled Castes/Tribes and other weaker
cections. Under this scheme the artisans are given assistance for purchasing
improved tools and equipments on 757 grant and 257 loan basis. The witness
stated that no fixed percentage has been prescribed for the Scheduled Caste/
Scheduled Tribe artisans.

5.13 The artisans which are selected by the Khadi and Village Industries
Commission under the scheme are given funds on the basis of 759 grant and
25% loan. These artisans are owners of their own trades: The second method
of providing agsistance to the artisans is through the cooperative societies formed
by a few artisans ofa village engags=d in a particular trade. The pattern of
agsistance provided to these cooperatives is also the same namely 759 grant and
25% loan. No person is taken from outside so that the village artisans are not
treated as labourers. In Khadi and Village Industries institutions outside the
Tribal Development Blocks there are no labourers. The Spinners and Weavers
are appointed on contract basis. They are supplied with the Charkha and raw
material so that they work at least for 8 hours a day.

5.14 °As a matter of policy during” 1981-82 the Khadi and Village Indus-
tries Commission took the decision to extend its liberalised pattern of assistance,
in addition to the areas where they are now operating, to the institutions, which
may be located in the areas other than those specified by the Khadi and Village
Industries Commission for the purpose of providing employment mainly to
persons belonging to Scheduled Castes and Scheduled Tribes. ‘

5.15 Regarding the programmes started by the Commission for the bene.-
fit of the individuals, the repiesentative of the Commission informed ll.\c Co;nmu-
ttee during evidence that one of th: programmes started by the Khadi & Village
Industries Commission for the benefit of Scheduled Castes & Scheduled Tribes
is ‘Infensive Development Programme.’ Under this programme loans are given
to the individuals. The rules provide that under the programme Scheduled
Caste/Scheduled Tribe persons should be given preference. It has been clearly
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mentioned in the rules that more and more Scheduled Caste/Scheduled Tribe
persons should be covered under the programme. Another programme for indi-
viduals' benefit is the ‘Integrated Rural Development Programme.” This progra-
mme will be implemcnted from next year and it is hoped that the targets which
have been fixed will be achieved.

5.16 © When the Committee enquired how the Integrated Rural Develop-
ment Programme would be implemented, the representative of the Khadi and
Village Industries Commission informed the Committee during evidence that the
programmes of Khadi will be implemented by the institutions of the Commission
whereas the ‘programmes relating to village industries will be implemented
through the State Khadi boards and other institutions. In this connection, the
Chairman of the Khadi and Village Industries Commission stated as under :—

*“You know our Khadi programme is generally implemented mainly
directly through listed institutions. Even from Gandhiji’s time so
many institutions were registered and they were mostly registered
under the Societies Registration Act, 1860. In fact the powers we can
exercise under that Act are very very limited. We can at the most say
-that we will not give any funds to you. But that will to a certain extent
be counter productive. That means a lot of amount may have to be
given to them so that the Khadi programme is implemented through

' institutions which have been registered under the Charitable Institu-
tions Act or the Societies Registration Act.

As far as Village Industries are concerned, it.is executed through vari-
ous State Boards. The State Boards implement through their own
institutions including charitable institutions—mainly through co-ope-
rative institutions. As far as these institutions and other things are
cencerped, we do not have the coercive power. We can only advise
them. That is the position. ’

This question of enforcing reservation and other things we can only
do it through our directly listed institutions. In fact we have been
trying to do that also by persuasion.” - .

5.17 The Committee wanted to know the role of the District Industries
Centres regarding implementation of the various programmes. In this connec-
tion, the Chairman Kbadi and Village Industries Commission stated as.under :—

“In fact, we are trying to coordinate our progratnmes with various
block authorities as well as collectors. We get into touch with the
collectors. And it is through the machinery, i.e., through the imple-
mentation Committee that we implement it. That is how we propose
to implement our L.LR.D. Programmes. We have 200 blocks which
we have already selected. And another 300 blocks will be selected .
in addition. Iu these blocks we will try to implement the programmes
in coordination with the district authorities.” In Bijapur we have got
a Committee presided over by the Collector as also the representatives
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of the Institutions, khadi Commission and Khadi Boards. We try to
help the individuals like that. In Chittal Durg also we have a Com-
mittee like that. We are now trying to implement all these pro-
grammes through the level machinery.”

Annual Report of Khadi and Village Industries Commission for 1981-82
states that the Khadi and Village Industries Commission took a review of the
financing of its directly aided khadi-institutions and framed the following revi-

sed policy guidelines ;
(i) Funds may be released in respect of the eligibility for additional pro-
gramme only. '

(ii) All the problematic institutions might be provided 100 per cent of the
sanctioned amount by the Khadi and Village Industries Commission directly out
of its own funds during 1981-82 as they may not be able to raise loans from the

banks.

(iii) Small institutions whose production or sales—retail sales plus wholesale
sales—whichever is more (Cotton, Silk, Woollen, and Muslin Khadi) aggregated
to not more thaa Rs. 10 lakhs, might be provided 100 per cent of the eligibility
for additional programme by the Khadiand Village Industries Commission
from its own funds, as they would also find it difficult to raise loans from banks.

(iv) The institutions whose production or sales-retail sales plus wholesale
sales—whichever is more (Cotton, Woollen Silk and Muslin Khadi) aggregated
to more than Rs, 10 lakhs but less than Rs. 50 lakhs might be provided 80 per
cent of the eligibility for the additional programme by the Khadi and Village
Industries Industries Commission from its own funds and for the remaining 20
per cent, interest subsidy eligibility certificates might be issued to the institutions

to enable them to borrow funds from the banks.

(v) Institutions whose production or sales—retail sales plus wholesale
sales—whichever is more (Cotton, Woollen, Silk and Muslin Khadi) aggregated
to more than Rs. 50 lakhs might ordinarily have to obtain 100 per cent of the
eligibility for additional programme from the nationalised banks. However, in
exceptional cases, if any institution cannot evail of bank finance for one reason
or the other, their case would be considered separately.. '

(vi) The capital expenditure loan requirement in respect of sheds, god?wns
and other instruments, except charkhas, might be provided by the Khadi and

Village Industries Commission from its own funds.

(vii) In the case of capital expenditure loan in respect of NMC sets, the
institations might be provided Khadi and Village Industries Commission's funds
for 2 out of every 3 NMC sets sanctioned and for one out of 3 such sets sanc-
tioned, the institutions may be asked to avail of funds under 1.R.D. programme.
In case I.R.D. funds were not made available to institutions their total progra-

Mme would stand r¢gdyced to that extent.
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5.18 Loans given by ‘Khadi and Villag: Industries Commission to socie-
ties, institutions and state Boards which were outstanding as on 31.3.1982
amounted to Rs. 308.48 crores. The following Table indicates the position of
outstanding loans for Khadi and Village Industries : —

S. No. . Item Khadi V.L Total o
(Rs. in crores)

(i) Working capital 163.87 81.00 244.87
(ii) Capital Expenditure 21.21 40.86 €2.07
(iii) Share capital 0.25 1.29 1.54

Total : 185.33 123.15 ~ 308.48

519 The Committee rote that Government of India has accorded an .,
important p'ace to Khadi and Village Industries Programmes in the overall ecomo-
mic development of the country from the viewpoint of employment generation in the
rural areas. The activities of the Khadi and Village Industries Commission are
carried out through two organisations viz. State Khadi and Village Industries
Boards and the Voluntary Organisations to whom the Commission provides finan-
cisl assistance. * "

Khadi and Village Industries Commission extends financial assistance in the
form of graut under Integrated Development Programme to the societies and
fnstitutions mostly working in the Weaker Section Areas engaged in introducing _ A
Khadi and Village Industries. The amount of grant is Rs. 40,000 during a conti-
nuous period of 7 years on a tapering scale per IDP block to an institution for
‘bearing the initial cost of establishment of certain technical staff till the Khadi
and Village industries units become economically viable.

As regards the financial assistance to individual artisans, the Committee are
informed that under ‘‘Liberalised Pattern of Assistance’” findividual Artisans are
given 759, grant and 25%, loan for purchasing improved tools and equipments.
Under this schéme there is, however, no fixed percentage for glving financial -
assistance to Scheduled Caste/ Scheduled Tribe Artisans,

The Committee recommend that some minimum percentage of financlal
assistance should be reserved for Scheduled Caste/Schedoled Tribe artisans.

-
N

520 The Committee feel surprised that no monitoring system has been
" evolved so far by the Khadi and Village Industries Commission to safeguard the
interests of Scheduled Caste/Scheduled Tribe artisans. The Committee recommend
that the Commission should introdace a monitoring system to look after the inter-
ests of Scheduled Caste/Scheduled Tribe artisans both for Khadi and Village
Industries.

5.21 The Committee were informed during evidence that ‘‘amother pro-
gramme for individual’s be/neﬁtlc the Integrated Rural Development Programme
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which will be fimplemented from next year.” The Committee need hardly stress
that Integrated Rural Development Programme is oot a new programme. The
various employment geonerating programmes which come within the sphere of
activity of Khadi and Village Industries Commission should bave proper linkages
v" with L.LR.D.P. Unless this is done, it will be difficult to monitor whether the same
person or group of persons are getting the benefits under more than onme

scheme.

Ot the question of reservation for Scheduled Castes and Scheduled Tribes
in Village Industries Sector, the Committee were informed during evidence that
village industries are being managed through the State Boards which implement
the programmes through their own institutions including Cooperative institutions.
As far as thesc institutions are Concerned, Khadi and Village Industries Commission

. cannot have a coercive power to implement the reservation policy. The Committee

+ feel that as the fuads are provided by the Khadi and Village Industries Commission
to the State Boards, there is no reason, why they should not assert in gettiog due
share for Scheduled Castes/Scheduled Tribes in various programmes being under-
taken by the State Board.

On the role of the District Tndustrics Ceotres for implemcnting the Khadi
and Village Industries Programmes, the Chairman, Khadi and Village Industries
Commission informed the Committee during evidence that “we are trying to

. coordinate our programnmes with various block authorities as well as Collectors.
‘We will try to implement the programme in coordination with the District Autho-
rities.”” The Committee feel that while it is necessary to coordinate these pro-
grammes with the District Authorities, it will be too much to expect that the
Collectors can play a prodominant ro'e in making”these programmes successful.
The Committec, therefore, recommend that Khadl and Village Industries Commis-
sion should strengthen their owa machinery for the implementation of Khadi
and Vﬁlﬁge Industries programmes in the rural areas. The Committee need
hardly stress that too much dependence on Disitrict Authorities will not bring

},’abont the desired results. As the funds are provided by the Commission, to the

"State Boards and other Institutions they must evolve a proper machiucry to over-

see the implementation of these programmes.

522 The Committee note that as on 31.3.1982 Rs. 308.48 crores were
outstanding loans given by the Khadi and Village Industries Commission to socie-
ties, institutions and State Boards. Such a huge amount remaining outstanding

the Committee's conclusion that Khadi and Village Industries Commis-

"sion has failed to set up an adequate monitoring system for Khadi and Village
' Industries. The Committee feel {hat unless the recovery position is improved and
the loans are repaid to the Commission by the concerned institation fn time, ade-‘
quate fands would not be available for recycling. The Committee, therefore,
Tecommend that suitable remedial steps should be taken by the Commission to
improve the recovery of loans from the State Boards as well as other Institutions

Concerned.
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C. Development of Kbadi

5.23 It has been stated that during 1981-82, the Khadi and Village
‘Industries programmes were implemented by 26 State Boards, 1,039 registered
institutions and 29,072 cooperatives. The production of Khadi registered an
increase of about 6 per cent quantitatively from 91.01 million metres in 1980-81
to 96.42 million metres during the year. In terms of value, the increase was
from Rs. 106.85 crores to Rs. 123.40 crores or by 15 per cent. The content of
full time employment was 4.29 lakhs or about 34 per cent of the total. The
major contributing States in production were Uttar Pradesh and Tamil Nadu
which had a combined quantitative share of about 44 per cent. Under Cotten
Khadi, the maximum production of 23.85 million metres valued at Rs. 23.38
crores was from Uttar Pradesh followed by Tamil Nadu with 15.50 million
metres valued at Rs. 17.65 crores. Rajasthan continued to account for g
major share of 32 per cent of Wollen Khadi production with 2.80 million
metres valued at Rs. 8.14 crores. InySilk Khadi West Bengal contributed the
largest share of 1.73.million metres (56 per cent) valued at Rs. 6.19 crores,
The sales were of the order of Rs. 120.95 crores during the year as against
Rs. 110.31 crores in 1980-81. In the total employment opportunities provided
under Khadi 10.22 lakhs were under Cotton Khadi, 1.92 lakhs under Wollen
‘'Khadi and 0.59 lakh under Silk Khadi. Their total earnings moved up from
Rs. 52.61 crores in 1980-81 to Rs. 61.05 crores in 1981-82. The per capita
earnings registered a rise from Rs. 436 to 'Rs. 480. The share of Scheduled
Castes and Scheduled Tribes in the total employment opportunities provided
under Khadi was estimated at 1.27 lakhs or 10 per cent and 0.12 lakh or one
per cent respectively.

5.24 As on 31.3.1982 there were 1114 registered institutions engaged in pro-
duction and sale of Khadi. Out of them 494 institutions were directly financed
by the Commission and 620 institutions were under the control of state
Khadi Boards. The following information relating to the value of production
of Khadi, out put of khadi number of persons employed part-time and full-time,
total earnings from Khadi and per capita gross value of production during the
years 1980-81, 1981-82 and 1982-83 has been furnished to the Committee :

1980-81 1981-82 . 1982-83
(i) Production )

G Qty. 91.01 96.42 107.91
(Million Sq. Mtrs)

Value (Rs. crores) 106.85 123.40 143.40

(iii) Employment (Jakh i ,

petsons Full-time 3.95 4.29 4.50

Part-time 811 8.44 ol

12.06 1273 13.61

(provisional)
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(iv) Total Earnings 52.61 61.05 68.36
(Rs. crores)

(v) Per capita net 1480.00 1636.00 1650.33
(Disbursement (Rs.)

(vi) Per capita Gross 886 969 1054
value of produc-
tions (Rs.)

5.25 The per capita earnings (full-time and part -time together) of artisans
in Khadi duaring 1980-81, 1981-82 and 1982-83 is Rs. 436, Rs. 480 and
Rs. 502 per annum respectively,

5.26 The Khadi and Village Industries Commission has been using
several improved techniques and tools of production in the field of Khadi,
and as a psescult not only the quality and durabulity of yarn has improved, but
also the productivity and earning capacity of workers. Some of the xmprOVed
techniques and tools in use are as under :

(i) Ambar Charkhas with "4 spindles incorporating the modern princi-
ple of ring frame spinning have replaced traditional hand spinning.
The new model charkhas of 6 spindles and 12 spindles have increased
the productivity of the spinners upto 16 and 40 banks per day
(working for 8 hours). Use of electricity. in the pre-spinning proces-
ses has improved the quality of silvers. The ring frame spinning
technique has also been introduced for production of finc yarn of
100 and above as also for spinning wollen yarg. Besides, the pot
charkhas have been developed for spinning coare yarn. All these
types of charkhas have higher productivity as compared to the old
charkhas.

(ii) Khadi and Village Industries Commission has developed improved
loom for weaving and has introduced certain accessories for improv-
ing the texture of woven cloth. Pedal-operated semi-automatic looms
have been developed, which have a productive capacity of 12 to 15
metres per day. Besides, improved techniques such as hank sizing
and long warps, are being used.

5.27 During evidence the Committee pointed out that in the name of
Khadi, spurious Khadi was being sold in the market which affecied the sale of
khadi. They wanted to know about the action taken by the Khadi and Vill-
age Industries Commission against those persons who were selling spurious
khadi. The representative of the Khadi and Village lndustries Commission
stated that some attempt were made in the past to stop the sale of spurious
khadi in the market but so far these attempts have not assumed any positive
or practical shape. The witness admitted that if the spurious khadi is removed

from the market, the sale of khadi will be promoted further.

5.28 The representative of the Commission stated that the Kbadi and
Village Industries Commission recognises only that Khadi which is produced
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by the institutions certified by the Commission. He stated that ‘Khadi’ has
been defined in the Khadi and Village Industries Commission Act 1956. The
witness explained the word ‘Khadi’ as under :

“The only difference is Khadi produced by cetrified institutions and
other institutions are different. Any cloth which is hand-spun or
hand-woven, either cotten, wollen or silk is khadi. Otherwise there
is a provision that khadi produced by certified institutions should
be specified, for some purposes. Again so far as the Khadi and
Village Industries Commisson is concerned, it defines Khadi as
hand spun or hand-woven cloth.” '

5.29 In reply to a question whether there was any proposal to amend
the Khadi and Village Industries Commission Act to ensure the genuineness
of the production of Khadi, the representative of the Ministiy of Indurstries
(Deptt. of Industrial Development) stated as under :

““This is the first time that I have come to know about this problem.
My first reaction is that the trade mark, in terms of khadi as such,
I am not certain whether you can take a particular trade mark for
such a wide product, Because it is a product, unless the trade mark
of the particular product is mentioned differenty, it may not be pro-
per to use it as a trade mark: )

5.30 The Committee are surprised to note that Khadi and Village Indus-
tries Commission could not take any effective steps to stop the sal: of ‘spurious
Khadl’. The casuajness with which this problem was dealt with is reflected in the
reply givea duriag evidence, by the representative of Khadi and Village Industries
Commission that some attempts were made in the past to stop the sale of spurious
khadi in the market. But so far these attempts have not assumed any positive
or practical shape. ' )

The representative of the Commission admitted that if spurious khadi was
removed from the market, the sale of khadl produced by their institutions would
go up. The Conmittee need hardly emphasise that the purity of Khadi is essential
and must be maintained to enlist the faith of the customers and wearers of khadi.
As such, Government might consider if it is feasible to issue a trade Mark ‘Khadi’
for the cloth produced by institutions controlled and aided by Khadi and Village
Industries Commission.

The Committee further recommend that Khadi and Village: Industries
Commission Act may be amended, if necessary, for the purpose of stopping the
sale of supurious Khadi which has not been produced from hand spun yaga. *

D. Development of Village Industries
5.31 The Committee have been informed in a noted from the Ministry

of Industry that the total number of Co-operative Societies engaged in Village
Industries excluding Khadi is 11,316, out of which 11,063 societies are financed
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by the Sfate Khadi and Village Industries Boards and 253 societies are finan-
ced by the Commission. There are few cooperative societies with membership
of Scheduled caste/Scheduled Tribe only fuactioning in the Khadi and V:l.ge

Industnes sector.

5.32 Some of the Khadi and Village Industries activities like Village
Leather, Cane & Bamboo, Fibre, Collection of NEQ Seeds, Forest Based Indus-
tries, Beekeeping, Tussar Silk Khadi etc. directly benefit Scheduled Casts/
Scheduled Tribes in ‘large measure. During 1981-82 the share of Scheduled
Caste and Scheduled Tribe in the total Khadi and Village Industries employ-
ment was 27 perceat as against their share of 22} per cent in India’s popu-
lation. It is propased to raise this percentage to 36 per cent by 1984-85.

5.33 The following statement indicates the total number of registered
institutions and co-operative engaged in the Khadi and Village Industries
sector, total grants given to them, the total value of production, total earnings
and the percentage share in employment of Scheduled Castes and Scheduled
Tribes during 1981-82 :— |,
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5.34 According to the Annual Report, 1981-82 of the Khadi and
Village Industries Coramission, the production of Village Industries products
registered a rise of about 20 per cent to Rs. 542.37 crores from Rs. 451.24
crores in 1980-81. Among the Village Indistries which had a sizeable share
in the overall production, mention can be made of Ghani oil (Rs. 112.87
crores), Gur and Khandsari (Rs. 82.59 crores), Village Leather (Rs. 65.41
crores), Carpentry and Blacksmithy (Rs. 56.90 crores), Processing -of Cereals
& Pulses Industry (Rs. 36.41 crores) and Village Pottery (Rs. 33.53 crores).
These Industries had ‘a combined share of 72 per cent of the total Village
Industries production.” In quantitative production too therc was an increasing
“trend in the case of Ghani oil, Gur and Khandsari, Hand Made Paper and
‘Beekeeping. More than fifty per cent of the village Industries production was
shared by Uttar Pradesh, Tamil Nadu, Maharashtra and Gujarat.

5.35 The Annual Report, 1981-82 states that the sales of Village Indus-
tries also kept pace with. production and were of the order of Rs. 573.30
crores as against Rs. 476.47 crores in the previous year. The employment
opportunities provided under Village Industries programme reached the level
‘of 19 69 lakh persons of which more than 35 per cent were full time workers.
Their total earnings amounted to Rs. 129.16 crores. The per capita earnings
showed a rise of 17 per cent to Rs. 656 from Rs. 560 in 1980-81 while the
per capita productivity increased by 10 per cent to Rs. 2,754 from Rs. 2,493.
The share of Scheduled Castes and Scheduled Tribes in the total employment
under Village Industries was estimated at 2.45 lakhs and 4.69 lakbs respectively.

5.36 The Committee were informed that the per capita earnings (full-
time and part-time together) of artisans in Village Industries during 1980-81,
1981-82 and 1982-83 is Rs. 560, Rs. 656 and Rs. 730 per annum, respectively.

5.37 Most of the employment is part-time. ' For example in 1981-82,
65% workers in Village llndustries were part-time.

5.38 Largely, the development.of village industry depends upon the
availability of raw material for processing, existence of traditional skills,
local demand and suitable infrastructure in the form of organisation.
The Commission is seized of the situation that at the moment per capita
earnings of the artisans are not very satisfactory. To ensure better earnings
the Commission is bringing in new tools and technology to have better produc-
tion and thereby better earnings.

5.39 According to the data furnished to the Committee, in Khadi Sector
the percentage share of Scheduled Castes and Scheduled Tribes in employment
is 107 and 1% respectively. The Committée find that taking into account the
total employment generated by Khadl and Village Industries the percentage share
of Scheduled Castes and Scheduled Tribes comes to 11 & 15 respectively. In view
of the fact that Scheduled Castes comprise 15% (which is double the population
o.l' Scheduled Tribes who copstitute 739 of the population), their share in the
total employment generated in Khadi and Village Industries Sector is very low.
The Committee, therefore, reccommend that Khadi and Village Industries Commi-
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ssion should make concerted efforts to provide employment to Scheduled
Castes in industries like Ghani oil Cottage Match, Aluminium utensils and
Polyvastrs with a view to increase their share in the total employment generated
in Khadi and Village Indastries Sectors.

E. Training Programmes
5.40 A statement showing the number of training centres started for
giving training for the programmes coming under Khadi (Cotton), Woollen
(Kbadi), Silk (Khadi), Polyvastra, Integrated Developmcnt Programme, Marke-
ting and management Courses and their locations in vanons parts of thc
country is given below :—

1. Arunachal Pradesh 1 Centre
2. Nagaland 1 Centre
3. Assam 1 Centre,
4, West Bengal ' 3 Centres
5. Orissa 2 Centres
6. Bihar 3 Centres
7. Uttar Pradesh 9 Centrés
8. Madhya Pradesh 4 Centres
9. Rajasthan 3 Centres
10. Haryana 2 Centres
11.. Maharashtra 6 Centres
" 12. Karnpataka 3 Centres
13. Tamilnadu 4 Centres
14. Kerala 5 Centres
15. Delhi 2 Centres
16. Andhra Pradeshl ' 1 Centre

5.41 The duration of the various Training Courses under the purview
of Training Directorates is given in the following table : —

Training Course ’ ' Duration
' 1 2
L. Khadi (Cotton)

1. Khadi Karyakarta 10 months
2. Sahayak Khadi Karyakarta 6 months
3. Katai Karyakarta ' 6 months
4. Bunai Karyakarta 6 months
5. Muslin Khadi Karyakarta 10 months
6. New Weavers Course .12 months
7. Design Weaving 6 months
Short Term Courses

1. 6 Spindle New Model Charkha 2 months

Refresher Course
2. Weaving Superviser . 2 months




54

1 2
3. Weaving (Weaving) Artisan 2 months
4. Scutcher and Garding 2 months
5. Muslin Refresher Course (Weaving) 4 months
6. Muslin Refresher Course (Spinning) 2 months
7. 12 Spindle NMC Refresher Course , 2 months
II. Khadi (Woollon)
1. Woollen Karyakarta 10 months
2. Woollen Karyakarta (Spinning) 2 months
condensed Course
3. Woollen Karyakarta (Weavmg) 2 months
s Condensed Course
4. Wool Knitting Hosiery Course 15 months
5. New Weavers Course 12 months
III. Khadi (Silk)
Silk Spinning §z Weaving Course 12 monthe
IV. PolyMa
Polyvastra Spinning Course 6 moqths
V. Dyeing Bleaching & Printing
1. Course in Textile Chemistry 14 months
Short Term Course/[s
1. Dyeing—Bleaching 3 months
V1 Mistry
1. Mistry Karyakarta Course 10 months
VII. Integrated Development Programme
1. Area Organisers Course 8 months
2. Refresher Course 2 months
VII. Marketing
1. Marketing Assistant Course
' (i) Long Term Course 6 months
(ii) Refresher Course 14 month
IX. Village Industries ’
- 1. V.I Karyakarta 13 months
X. Management Coursé[s
1. Integrated Munagement 2 months
2. Production Management 2 months
3. Marketing Management 1 month
4. Financial Management 2 months
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1 2
5. Marketing Assistants ) 6 months T
Marketing Assistant’s Refresher Course 1¥ months
7. Orientation course in accounts audit 1 month
supervision and inspection
+ 8 Teacher’s Training Course 3 months

5.42 The number of persons trained in various kinds of training pro-
grammes in Khadi sector during 1980-81, 1981-82 and 1982-83 is as under :—

.

Trades 1980-81 1981-82 1982-83
1. Cotton Khadi 508 575 740.
2. Woollen Khadi 86 77 7
3. Silk Khadi 10 9 —_
4. V.L Karyakarta 20 62 20
5. Marketing Assistant
Regular & Refresher
Training 40 55 50
6. Dyeing, Bleaching and
Printing 15 11 15
7. Mistry Karyakarta 15 21 19
8. N.M.C. Refresher Course 102 104 60
9. Muslin Spinning Refresher
Course 28 26 23
10. Area Organiser 23 17 14
11. Otrganiser training course
for K.G.N.M. Trust 10 - -
412. Training in Pashmina Wool 11 —_ —
13. Management Training - . @
Composite and production i
management. 10 58 L2
14. Trysem - 51 49
15. Special Training Programme — 1 88
16. Poly Vastra Training - —_ 13
17. Artisan Training in
Village Industries —_ — 137

$78 1067 1301

[
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5.43 The following table indicates the number of persons trained in the
Village Industries Sector during 1978-79, 1979-80 and 1980-81 :—

S. No. Industry 197879 1979-80 1980-81
1. Processing of Cereals 89 91 80
Pulses
2. Ghani Oil 453 708 193
3. Village Leather 95 120 64
Cottage Match 50 475 302
5. Manufacture of canegur and ,
Khandsari 140 197 87
- 6. Palmgur making and other .
palm products 3976 1310 1088
7. Non-edible oils and soaps 103 102 72
8 Handmade paper * 51 64 74
9. Beekeeping 132 367 34
10. Village Pottery 157 170 34
11. Fibre 120 160 367
12. Lime Manufacturing 104 125 200
13. Gobar (Methane) gas 322 170 69
14. Carpentry & Blacksmithy —_ — _

15. Collection of forest plants - -
& fruits for medicinal purposes

16. Shellac —_ —
17. Manufacture of gums & resins —_ -
18. Manufacture of Katha - -

19° Fruit & Vegetable Processing 2 2
& preservation

20. Bamboo & Cane work — -

21. Manufacture of household
aluminium utensils —_ . - —_

Total : 5792 4061 2790

5.44 The Committee have been informed in a note that there is not
reservation of seats for Scheduled Castes/Scheduled Tribes in . the various train-
ing courses started by the KVIC. It has been stated that no special facilities
are provided to the Scheduled Caste/Scheduled Tribe trainces during the
period of training. The Scheduled Caste/Scheduled Tribe trainees as well as
general candidates enjoy the same facilities.

5.45 The following information in respect of Scheduled Castes/Scheduled
Tribes who were given training in Khadi sector during 1980-81 and 1981-82
1982-83 has been furnished to the Committee :—
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Year S.C. S.T.
1980-81" 48 w33
1981-82 116 32
1982-83 - 48 33
Total : 212 98

6.46 It has been stated that in the case of Village Industries, the figures
regarding Scheduled Castes/Scheduled Tribes who were trianed, are not avail-
able. However, such training programmes are by and largé infended for persons
below the proverty line. During 1980-81, 7567 beneficiaries, in 1981-82, 17325
beneficiaries and in 1982-83, 25000 beneficiaries (estimated) were trained.

5.47 When asked whether there was any proposal in the KVIC that
persons belonging to Scheduled Caste/Scheduled Tribe community should be
selected and given training in setting up Village Industries, the Chairman of
the Commission stated as under :—

“As far as our programmes are concerned—the Khadi and Village
Industries Programmes are concerned—the assistance to the Sche-
duled Caste and Scheduled Tribe is inbuilt in our programmes
itself. We have given employment to about 40 million and odd
people by the end of 6th plan. It comes to 27% in so far as Scheduled
Castes and Scheduled Tribes are concerned. This is more or less in
accordance with the proportion of the population of the country,
there is no difficulty in that. Our programme is to give employment
to Scheduled Caste/Scheduled Tribe that is inherently built jnto it.
We are now trying to have special schemes, under the All-India
Poverty Programmes, for the Scheduled Castes/Scheduled Tribes.
Some of our industries, you would be pleased to k now, are menaged
by the Scheduled Castes and Scheduled Tribes. Take for instance
the leather intlustry. 1009 of the artisans there are the Scheduled
Caste/Scheduled Tribe. In the seed collection programme—non—
edible seeds programmes, 1007, of the people are manned by the
Scheduled Caste/Scheduled Tribe, with regard to Bamboo also the

- position is the same.”
548 When the Committee enquired why in the field of Khadiand

Village Industries trained persons from Scheduled Caste/Scheduled Tribe
Community were not available, the Chairman, KVIC stated as under : —

“We will make a deliberate attempt to tra'in people belong to the
Scheduled Caste and Scheduled Tribe community so that they may
be involved in this programme. In the supervisory progamme also

we will take deliberate action.” -
1]

-
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549 The Committee note that Khadi and Village Industries Commission
have arranged several training programmes both in Khadi and Village Industries
sectors. The Committee feel unhappy that in these training programmes there
. is no reservation of seats for Scheduled Castes and Schedualed Tribes. The
'Committee also feel surprised that the Scheduled Caste and Scheduled Tribe
persons who are taken in these training courses are not provided any special
facilities. The Committee note that during the years 1980-81, 1981-82 and
1982-83 3246 persons were given training in Khadi sector out of which only 212
were Scheduled Castes and 98 Scheduled Tribes. Asked about number of Scheduled
Castes and Scheduled Tribes who received training in the Village Industries
Sector, the Committee was informed that no separte data for Scheduled Castes and
Scheduled Tribes was available. The Chairman of the Commission had stated
during evidence that they had given employment to about 40 million people by the
end of the Sixth Five Year Plan and 27 per cent of the total employment generated
had gone to Scheduled Caste and Scheduled Tribes. From the data made available
to the Committee regarding training given to Scheduled Castes and Scheduled
Tribes 1n Khadi Sector, the Committee do mot agree with the views of the
Chairman of the Kbadi and Village Industries Commission that 27%; of the
employment opportunities have gone to Scheduled Castes and Scheduled Tribes.

The Committee recommend that certain percentage of seats should be
reserved for Scheduled Caste/Scheduled Tribe persons In various training courses
both'in Khadi and Village Industries sectors. ‘Correct data relating to the number
of Scheduled Caste/Scheduled Tribe persons in these sectors should be maintained
by the Commission. The Scheduled Caste/Scheduled Tribe persons who are
selected for tralning should receive special attention with a view to improve their
technical skills and remove deficiencies, if any.

5.50 The Committee would like to be informed about the steps taken by the
Commission to streamline the procedure for selection of trainees in Khadi and
Village Industries Sectors and for reserving a fixed quota for these communities.

F. Programmes in Hill, Border and Weaker Section Areas

5.51 The main aim of the Khadi and Village Industries Commission’s
departmental programme in the Hill, Border, Tribal and Weaker Section Areas
is to improve the socio-economic conditions of the people living in these areas
by creating employment opportunities and improving their levels of skills and
earning by improving their quality of products. Wherever, necessary training
is imparted in the various techniques and usage of the improved tools and equip-
ments.

5.52 The Report on Village and Cottage Industries of March, 1981 given
by National Committee on the Development of Backward Areas states ‘‘that
Khadi and Village Industrics Commission schemes for weaker sections are
implemented through its departmental programmes, recognised agencies like
Tribal Development Corporations. Institutions and co-operatives on its direct
list and through State Khadi and Village Industries Boards and Institutions
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aided by them. Khadi and Village Industries also extends the benefit of
liberalised pattern of assistance to the selected hill, border areas, ttibal blocks
Scheduled Castes and tribes population, nomadic tribes, denotified tribes, refu-
gees from East Bengal and to leprosy patients etc. In many of these areas, the
activities of Khadi and Village Industries Commission were initiated through the
operation of stores. The network of these stores made available the goods of
Khadi and Village Industries Comniission at various consumer points. This was
followed by the provision of improved tools and equipment along with training
programmes, by service activities such as procurement of raw materials, repairs
of tools & equipmeats, collection of finished goods and supplying them to various

coasumer points, and by a production programme for certain selected areas.

Khadi gud Village Industries Commission undertook the supply of raw wool to
remote areas and thus helped in reviving spinning and weaving activities in the
border areas which had declined on accouat of the stoppage of raw wool from
Tibet. Compared to other areas the patterns of Khadi and Village Industries
Commission assistance have been more liberal in backward areas’,

5.53 In reply to a question regarding activities of the Khadiand Village
Industries Commission inthe Tribal areas, the Committee have been informed
that the departmental production and sale activities are being conducted in the
tribal areas of Bastar in M.P., at Kohima, and Mokehung in Nagaland, Agar-
tala in Tripura at 3 places "in Sunderbras and Silvassa in Dadra and Nagar

Haveli.

5.54 Asked whether the Commission has been successfu in ameliorating
the economic conditions of Scheduled Tribes by improving their skills in their
traditional crafts and providing them employment opportunities, the Committee
have been informed that so far no surveyr assessment has been made in this
regard. The Commission has, however, done yeoman service to the Scheduled
Tribes by providing them better wages for collection of seeds and other forest
production aand further in improving their skills in Bambo and cane craft, weav-

ing fibre industry, bee-keeping etc.

5.55 Asregards marketing of KVIC products, it has been stated that
marketing has never beena problem because of the local demand. The
goods produced« by the people living in these areas are based on local
needs and as such, in some cases demand is more than what they produce. In
some cases, particulrarly in the case of yarn, the KVIC's production units
have been regularly purchasing yarn and supplying cotton to them after regis-

tering their pames on permanent basis.

5.56 In reply to a further question, the Committee have been informed

that there is no problem of exploitation by middlemen in marketing their pro-
ducts as all such individual artisans, once financed by the KVIC, have been
dealing with the institutions, State Boards and the Regional Offices of the KVIC

and not with the middiemen.
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5.57 The Committee feel surprised that no survey or assessment has been
made by Khadi and Village Industries Commission regarding economic conditions
of Scheduled Tribes and the extent to which improvement has been made in their
skills in crafts as also in getting employment opportunities in tribal areas.

The Committee recommend that Khadi and Village Industries commission
should carry out a survey in the Hill & Tribal Areas of the country to assess the
impact of their programmes on the socio-economic conditions of the Tribal people.
The committee strongly feel that in the absence of such a survey Khadi and
Village Industries Commission cannot devise suitable programmes for implementa-
tion during the Seventh Plan period.

NEw DELHI ; A.C. DAS,
. Chairman,
August 13, 1984 Committee on the Welfare of

Sravana 22, 1995 (S). Scheduled Casies and Scheduled Tribes.
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APPENDIX I
(Vide Para 1.10)

Beekeeping. , :

Cottage Match, Manufacture of Fire works and Agarbattis.

Cottage Pottery Industry.

Cottage Soap Industry.

Flaying, curing and tanning of hides and skins and ancillary ihdustries
connected with the same and cottage leather industry.

Ghani Oil Industry.

Handmade paper.

Manufacture of Canegur and Khandsari.

Palmgur making and other palm products industry.

Processing, packaging and marketing of cereals, pulses, spices, condi-
ments, masalas etc.

Manufacture and use of manure and methane gas from cowdung and
other waste products (such as flesh of dead animals, night soil etc.)

Lime stone, lime shell and other lime products.

Manufacture of shellac.

Collection of Forest plants and fruits for medicinal purposes.
Fruit and Vegetable processing, preservation and canning including
pickles.

Bamboo and Cane work.

Blacksmithy.

Carpentry.

Fibre other than coir.

Manufacturé of household utensils in aluminium.
Manufacture of Katha.

Manufacture of gums and resins.

Manufacture of Lokvastra.

Manufacture of Polyvastra.

Processing of maize and ragi.
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APPENDIX fI
(Vide para 2.15 of Report)

.KHADI AND VILLAGE INDUSTRIES COMMISSION
Irla Road, Vile Patle (West), Bombay-56

No. Adm-II/SCST/83 ' 22nd Sept. 1983
OFFICE ORDER No. 1299
SuBjecT : Setting up of SC/ST Cell— appoiniment of Liaison Officer—regarding. .

In modification of circular No. Adm-II/SC/ST/2 dated the 31st August
1982, Shri J. L. Meena, Director (Fibre) is, hereby, nominated as ‘Liaison
Officer for work relating to representation of Scheduled Castes and Scheduled
Tribes’ under the Commission. The functions of Shri Meena in this respect will
be the same as that are specified in Chapter 15 of the Brochure on reservation
of Scheduled Castes and Scheduled Tribes in Service. For further details of the
functions of ths Liaison Officer, copies of Government orders appearing under
the aforesaid chapter 15 in the Brochure may -be referred to.

2. It has also been decided to set upa SC/ST Cell in the Commission.
The Cell will be responsible for ensuring enforcement of Govt. orders on reser-
vation in services and posts under the Commission. The cell will work under
the charge and control of the Liaison Officer.

3. 'Shri J. L. Meena will attend to these duties and functions in addition
to those which are being presently attended to by him as Director (Fibre).

4. These orders shall come into force with immediate effect.

. sd/-
Chief Executive Officer
1. All heads of Deptt/offices under the Commission in Jutside Bombay.
2. All sections in the Central Office.

3. Shri S. B. Goel, Dy. Secretary, Dcptt of Industrial Development,
Udyog Bavan, New Delhi.

4. Shri B. V. L. Prasad Rao, Under Secretary, Deptt of Industrial Deve-
lopment, Udyog Bhavan, Ministry of Industry, New Delhi.

5. Shri D. C. Pande, Chief Legislative Committee Officer, Lok Sabha
Secretariat (SCST. CELL) Parliament House Anpexe, New-Delhi.
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APPENDIX-II

(Vide Para 4 of Introduction)

f \
Summary of Conclusions| Recommendations contained in the Report

Sl. No. Reference to para Summary of Conclusions!/
No. in the Report Recommendations
1 2 3
1. 1.19 Section 4 of the Khadi and Village Industries Commi.

ssion Act provides that the Commission shall consist of
not less than three and not more than five members appoin-
ted by the Central Government, one of.them being nomina-
ted by the Central Government, to be the Chairman there
of, and the members may be either whole. time or part-
time as the Central Government may direct,

The present Commission consists of 3 Members only
: even though the membership can go upto five.

The Committee note that as many .as 25 [Khadi and
Village industries have been entrusted to the Khadi and
Village Industries Commission (vide Appendix I) for im-
plementing various developmental programmes.

The Committee feel that the volume of work of the
Commission has increased enormously. Accordingly, the
membership of the Cormission also nceds to be streng-

- thened. The Comniittee, therefore, recommend that the
membership of the Kbadi and Village Industries Commis-
. sion should be increased from three to five.

[ ] .

The Committee are surprised to note that none of the
members of the present Khadi and Village Industries
Comamission belongs to Scheduled Caste/Scheduled Tribe
Community. The Committee need haifly stress that the
economic development of Scheduled Castes and Scheduled
Tribes is a common objective both of State Governments
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as well as of the Central Government. With this end in
view, as also to safeguard their interests in the Commi-
ssion, the Committce recommend that at least one member
from Scheduled Caste/Scheduled Tribe community should
invariably be included as a member of the Khadiand
Village Industries Commission.

The Commitiee note that under section 16 of the Khadi
and Village Industries Commission Act, 1956 the Comis-
sion is bound to follow the directions issued by the Cent-
ral Government from time to time. The Committee were
informed during evidence that Government had no autho-

' rity to issue directions to the Khadi and Village Industries

Commission regarding implementation of reservation
orders. They were empowered to issue directions to the

. Commission in relation to its programmes only.

The Commiittee cannot but express their surprise and
displeasure on the above information. Khadi and Village
Industries Commission Act came into force in 1956. It is
rather strange that officers concerned in the Ministry of
industry were not aware of the loopholes in the aforesaid
Act in so far as-the implementation of reseryed orders is
concerned. Any lacuna in this regard should have been
plugged long back by bringing forward an amendment to
the Act. The Committee find it difficult to accept the plea
that a presidential directive which is issued in the case of
Public Undertakings is not contemplated in the case of a
Statutory Corporation. The Committee suggest that
Ministry of Industry should obtain the opinion of the
Ministry of Law as to whether a Presidential directive can
be issued to a Statutory Corporation for implementing the
reservation policy of the Government.  The Committee

_ recommend that in case it is not feasible to issue a Presi-

dential Directive to Khadi and Village Industries Commis-
sion for implementing the reservation orders then Govern-

. ment should immediately amend the Khadi and Village

Industries Commission Act, 1956 and make a specific
provision therein for implementing the orders relating to
reservations for Scheduled Castes and Scheduled Tribes in
services.
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2.12

2.18

The Committee that note at present the Ministry of Indus-

try is monitoring the implementation of reservation orders
relating to the posts carrying a pay scale of more than
Rs. 1200 per month only in the Khadi and Village
Industries Commission. The Committee were informed
during evidence that the Ministry had no arrangements
for monitoring the implementation of reservation orders
in Khadi and Village Industries Commission for thq.
posts below Rs. 1200/-.

The Committec are not satisfied with the present

" monitoring system of the Ministry of Industry and they

recommend that all posts in Groups, A, B, Cand D
should be covered by the monitoring system of the Minis-
try of Industry. The Committee need bardly stress that
the Scheduled Castes and Scheduled Tribes normally

" enter service in the lower posts where there is presently no

monitoring arrangement. The Committee feel that even
though the primary responsibility of implementing the
reservation policy lies on the Khadi and Village Industries.
Commission yet the Ministry of Industry cannot absolve
itself of the responsibility of seeing that the posts reser-

" ved for Scheduled Castes and Scheduled Tribes at the lower

levels are actually filled by candidates belonging to these
commumities.

The Committee note that Khadi and Village Industries
Commission introduced reservation for Seheduled Caste
and Scheduled Tribe in services on 6.10.1964. However,
the commission set up a cell for looking after the interests
of Scheduled Caste and Scheduled Tribe only on
22.9.1983. A liaison officer was also appointed by the
Commission in September, 1983.

The Committee feel surprised that the Commission took
about 20 years to set up a cell and to appoint a Liaison
Officer to watch the implementation of the reservation
orders. This only shows that all along the Commission
had shown scant respect to the reservation policy. Only
when this Committee decided to examine the Commission
and a questionnaire was sent to them on 22.6.1983 they
decided to set up a Cell and appointed a Liaison Officer

as a face saving device.

-
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313

The Committee would like to be apprised as to
why Government instructions iri regard to the appoint-
ment of a Liaison Officer and for setti ng up a Cell had
been grossly violated by the Commission.

The Committee note ’t\hat in Khadi and Village Industries
Commission the vacancies are filled up in 3 waysi.e.
by direct recruitment, by promotion and by the method
of selection. Except for the post of superintendent, the
vacancies are filled up 50% by promotion, 25% by
sclection and 25% -by direct recruitment. In the
case of Superintendents, 50% posts are filled by promo-
tion and 50% by selection. The Committee feel that the
main reason for the poor representation of Sgheduled
Castes/Scheduled Tribes in this organisation is the faulty
nmiethod of recruitment. The Committee need hardly
stress that if direct recruitment quota is higher particul-
arly in Group ‘C’ posts then the intake of Scheduled
Castes and Scheduled Tribes can certainly be much more
than it is at present. The Committee therefore recommend
that the whole recruitment procedure in Khadi and
Village Industries Commission should be reviewed and
the direct recruitment_quota particularly in Group C and
D post should be increased so that more and more
Scheduled Castes and “Scheduled Tribes can be recruit-
ed in the services of KVIC.

The Committee note that some concessions/relaxations
are given to Scheduled Caste/Scheduled Tribe candidates
at the time of recruitment in Khadi and Village Industries
Commission. The Committee however feel surprised that
these relaxations in age, experience and educational quali-
fications etc. are not specified in the advertisement issued
in the newspapers., The Committee need hardly stress
that these concession/relaxations have no meaning unless
these are brought to the notice of thg Scheduled Caste/
Scheduled Tribe applicants by precisely mentioning them
in the advertisements which are issucd in the various news-

" papers.

The Committee therefore, stress that while issuing cir-
culars/advertisements in newspapers for filling up. the
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3.24

vacancies or while sending requisitions to the employment
exchanges, the concession/relaxations available to Sche-
duled Caste/Scheduled Tribe candidates should be speci-
fically mentioned.

The Committee also find that Khadi and Village
Industries Commission is an All-India organisation and
they are operating in various parts of the country. The
Committee therefore recommend that Khadi and Village
Industries Commission should bring out a small brochure
mentioning therein the detailed procedure followed for
making recruitment to various categories of posts both
in the Central office and in the States. In that brochure,
the relaxations/concessions/available to Scheduled Castes/
Scheduled Tribes both in direét recruitment and promo-
tion should be preciscly mentioned. Copies of these bro-
chures should be available to the public through Com-
mission’s offices in various States.

The Committee have no doubt that these brochures will
help in achieving uniformity in the recruitment of stafl
for the Commission in various States.

The Committee are concerned to note that Khadi and
Village Industries Commission is not following Govern-
ment instructions in regard to the implementation of reser-
vation orders in promotions. The data furnished to the
Comnmittee regarding promotjons made during the years
1980-82 is not only confusing but utterly unreliable. The
statement indicates that there was no promotion in Group
A in 1980 but in 1981 there were 23 promotions in Group
A. Agaip in 1983 there was only one promotion of a
person belonging to Scheduled Caste category.

The representative of the Commission admitted
during evidence that as far as Group C is concerned the
picture is not clear not only with regard to Scheduled
Caste and Scheduled Tribes reservation roster but even
with respect to the entire filling in of the vacancies. The
Committee cannot but express their displeasure at the
unsatisfactory state of affairs in the Kbadi and Village
Industries Commission in so far as promotions to various

3
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3.36

categories of pésts is concerned. The Committee cannot
accept the plea taken by the representative of the Com-

. mission that since there is shortage of officers in feeder

cadres adequate number of Scheduled Castes and Schedu-
led Tribes could not be promoted during the years 1980-82,

The Committee can draw only One conclusion that
the Central office of the KVIC at Bombay is not exer-
cising proper control on their State Offices and there is
no proper feedback to the Central Office from the States
Offices in regard to the promotions made particularly in
Group ‘C’. S

The Committee therefore recommend that the. whole
promotion policy for the Central Office of the Khadi
and Village Industries Commission as well as for their
State Units should be reviewed and ®ear-cut guidelines

should be laid down in regard to the promotions to be
made in various categories of posts. The Committee
would like that a new and correct statement indicating the

, promotions made in group A, B and C during the years

1980-83 should be furnished to the Committee for their
information.

The Committee are concerned to note that the orders
of the Government that 259, of the vacancies accruing in
the grade of Peons will be reserved for being filled by
transfer of sweepers, farrashes, chowkidars etc who have
put in a minimum ‘of 5 years service even though they
may not be possessing minimum educational qualifications
prescribed for direct recruitment to the posts are not
being followed by the Commission. The committee would
like to be apprised if these instructions have now been
implemented by the Commission so that eligible Sche-
duled Castes/Scheduled Tribes pefsons who are working
as sweepers are absorbed against the post of peons s0
that they get elevated in their social status.

The Committee note that thereis a Services Selection
Board in the Khadi and Village Industries Commission.
Besides, there are Departmental Selection Committees for
selecting candidates for lower posts. It was stated during
evidence that with the re-constitution of the Commission
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3.44

the Services Selection Board is also reconstituted. The
present Board was constituted in January, 1984. At present
there are 4 members on this Board but nane of them
belong to Scheduled Caste/Scheduled Tribe community.
However, the Committee were informed during evidence
that the Commission has decided to have one Scheduled
Caste representative as the fifth member of the Board.
The person whose name is being considered for appoint-
ment on the Board is at present Secretary, Railway Service
Commission, Bombay and the Commission has already
sought the concurrence: of the Ministry of Railways
(Railway Board) in this regard. The Committee were
further inforrhed that the formal appointment orders will®
be issued only after his name is cleared by the Ministry
of Railways. The Committee are surprised to note that
in the past no Scheduled Caste/Scheduled Tribe member
had been appointed on the services Selection Board of
Khadi and Village Industries Commission. The Committee
firmly believe that the name of the Sccretary, Railway
Service Commission, Bombay was considered for inclusion
in the Services Selection Board only after the Committee
took up the subject for examination. The Committee
recommend that a Scheduled Caste or Scheduled Tribe
officer should invariably be included in the Services
Selection Board and in Staff Selection Committees of the
Khadi and Village Industries Commission so as to instil
confidence in the Scheduled Caste/Schedmled Tribe candi-
dates and employees. The Committee would like that
Khadi and Village Industrics Commission should issue
necessary instructions in this regard.

The Committee note- that reservation orders were made
applicable in the Khadi and Village Industries Commission
from 6th October, 1964 but the maintenance of rosters for
each category of post separately was started in 1978.
Thus Khadi and Village Industries Commission started
maintaining rosters 14 years after the date of the imple-
mentation of reservation orders. No satisfactory explana-
tion has been furnished to the Committee for this inordi-
nate delay in the maintenance of rosters.

The Committee further note that Director (Administ-
ration), who was also the Lisison Officer was required to
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maintain the rosters and hence the question of inspection
of rosters by the same person did not arise. Subsequently,
an officer other than the Director (Administration) was
appointed as Liaison Officer w.c.f. 22nd September, 1983
who would now be inspecting the rosters periodically
and submit regular reports for taking corrective action,
In so far as State offices are concerned the Committee
note that the practice so far has been to inspect the rosters
as and when the general inspection of these offices is
undertaken. However, there has been no fixed periodi-
city for making general inspection of the State Offices.

From all accounts available, both written and verbal,
the Committee are led to believe that proper attention has
not been given towards maintenance of rosters and their
periodical checking by the Liaison Officer with the result
that the whole system has been working in a haphazard
manner. '

The Committee need hardly 'stress that the rosters
are the kingpins on which the whole system of implemen-
tation of reservation orders rests. As such, the Committee
recommend that the rosters should be properly maintained
and checked in the Head Office, Regional Offices and
State Offices of Khadi and Village Industries Commission
by the Liaison Officer at least once a year and signed in
Token of such inspection. The Liaison Officer should
submit regular inspection Reports to the Head Office of

"Kbadi and Village Industries Commission so that the

mistakes noticed in the rosters are rectified promptly.

The Committee also feel that one Liaison. Officer
appointed in September, 1983 may not be able to copé
with the work of checking the rosters both in the Head
Office and in Regional/State Offices of Khadi and Village
Industries Commission. '

The Commission should, therefore, consider if ther¢
is need to appoint separate Liaison officer in each Regio=
nal office.

The Committee are concerned to note that a large number
of reserved vacancies in Groups A, B, C and D werc

I
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dereserved by Khadi and Village Industries Commission
during the years 1980, 1981 and 1982. The Committee
feel surprised that the Commission could not fill the
reserved vacancies even in Groups C and D for which
the candidates are not expected to possess high technical
qualifications.

The Committee recommend that as far as possible
no vacancy reserved for Scheduled Caste/Scheduled Tribe
should be dereserved as the Comnmittee is basically opposed
to the principle of dereservation.

The Committee suggest that Khadi and Village Industries
Commission should resort to special recruitment of
Scheduled Caste/Scheduled Tribe candidates with a view
to fill all the reserved vacancies which could not be filled
carlier and which-have not lapsed so far.

The Committee note that the reservation orders were

made applicable to Khadi & Village Industries Commis-

sion in 1964. The statement relating to the staff strength

in 1964 indicates that-there were 5139 employees in the
Commission out of which 124 belonged to Scheduled
Castes and Scheduled Tribes. The statement indicating
the staff strength as on 31.3.1982 indicates that the total
number of employees in Khadi and Village Industries
Commission was 4,635 out of which Scheduled Caste and
Scheduled Tribe employees were only 359, During
evidence when the Committee enquired why the total’
number of employees in Group ‘C’ had been reduced to
3054 in 1982 as compared to 4406 in 1964, the representa-
tive of the Ministry of Industry (Department of Industrial

‘ Development) had stated that this was on account of

ban on recruitments, closing the activities of the
Commission in three States, namely Bihar, Gujarat
and Tamilnadu and the decision that the State Boards.
should themselves carry on their activities. Subsequently,
the representative of the Department of Industrial
Development corrected his statement by saying that
“Government did not ban recruitment ; Government only
banned creation of posts.” In this connection, the
representative of Khadi and Village Industries Commis-
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sion stated categorically that as far as embargo is
conoerned, it is on filling up of posts and it/is not on
creatian of posts.”

From the above contradictory statements made by the
representative of the Ministry and of the Commission the
Committee can draw only one conclusion that the concer-
ned authorities have no clear grasp as to why there have
been consistent shortfalls in the recruitment of Scheduled
Castes and Scheduled Tribes in the Commission. The
Committee need hardly stress that if the Khadi and
Village Industries Commission was sincere in their efforts
to recruit Scheduled Castes and Scheduled Tribes acoord-
ing to the reservation policy laid down by the Central
Government there is no reasons why there should be
shortfalls in various categories of posts.

The statement showing the recruitment made during
the years 1980, 1981 and 1982 indicates that the total
. number of vacancies were always much more than the
number of vacancies actually filled. The representative
of the Commission explained this variation by saying
that some of the vacancies had been filled “on Acting
basis” which . had not been reflected in the statement.
The representative of the Commission also admitted
that the principle of reservation was applicable if the
vacancy was for a period of 45 days or more. In these
circumstances, the Committee are at a loss to understand
how ithe Commission was filling up posts on ‘“acting
basis” from year to year with the result that the recruit-
ment figures for 1980, 1981 and 1982 do not indicate a
true picture. The Committee, therefore, conclude that
the data given in the statement is not reliable and a
clear picture regarding the recruitments made in each
group is not available even with the Khadi and Village
Industires Commission.  This conclusion of the
Committee gets necessary suport from the footnote given
in the statement relating to the recruitment for the years
1980 to 1982. The footnote states that “some infor-
mation may still be missing and some vacancies might
have been filled on acting basis. The element of reserva-
tion filled therein is not available.” These words are reve-
aling and indicate the actual state of affairs of the working

*
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of the Khadi and Village Industries'Commission. The
Committee feel surpised that this organisation which has
a large number of regional offices and is catering to the
needs of the handloom sector in almost all states should
be so mismanaged that authentic data regarding their
own emplyoees is not available with the headquarter of
the Commission.

The Committee would like to be apprised as to how
far the remedial measures proposed to be taken by the
Khadi and Village Industries Commission have succeeded
in clearing the backlog in all categories of posts.

The Committee recommend that the Khadi and Village
Industries Commission should go into the question of
unattractive payscales of their employees vis-a-vis other *
organisations and try to improve the pay-scales wherever
they consider it necessary to do so,

The Committee recommend that the Commission should
make serious efforts to remove the shortfalls in Group
‘C’ and ‘D’ posts for which there apears to be no dearth
of Scheduled Caste and Scheduled Tribe candidates. In
order to remove the shortfalls 50% of all fresh vacancies
should be filled by Scheduled Caste and Scheduled Tribe
candidates till such time the backlog is clcared. ‘In case
this procedure does not help to wipe out the shortfalls,
the Commission might consider to make special recruit-
ment to Group ‘C’ posts exclusively for Scheduled Castes

and Scheduled Tribes.

The Committee note that in Khadi and Village Industries
Commission the selected candidates who are on probation
are given in-service training, However, no special arrange-
ments have been made for giving in-service training to the
Scheduled Caste/Scheduled Tribe employees but they are
given this training alongwith other employees. The
representrative of the Commission stated during evidence
that the Commission was considering to introduce
separate in-service training programme for Scheduled
Caste/Scheduled  Tribe employees. He assured the
Committee that they will follow the directions of the
Government in this regard. The Committee need hardly



74

18.

5.19

stress that the aim  of the in-service training is to bring

Scheduled Castes and Scheduled Tribes candidates upto

the required standard. The Committee, therefore, recom-

mend that in-service training scheme for Schenuled Caste
and Scheduled Tribe employees should be introduced

forthwith.

The Committee also recommed that pre-promotion
training programmes should be arranged for the benefit
of Scheduled Caste/Scheduled Tribe employees, who are
eligible for promotion prior to the holding of written
tests so as to improve their chances of selection.

The Committee note that Government of India has accor-
ded an important place to Khadi and Village Industries
Programmes in the overall economic development of the
country from the viewpoint of employment generation in
the rural areas. The activities of the Khadi and Village
Industries Commission are carried out through two orga-
nisations viz. State Khadi and Village Ind ustries Boards
and the Voluntary Orgrnisations to whom the Commis-
‘sion provides financial assistance.

Khadi and Village Industries Commission extends
financial assistance in the form of grant under Integrated
Development Programme to the societies and institutions
mostly working in the Weaker Section Areas engaged
in introducing Khbadi and Village Industries. The amount
of grant is Rs. 40.000 during a continuous period of 7
years on a tapering scale per IDP block to an institution
for bearing the initial cost of establishment of certain
technical staff till the Khadi and Villageé industries units
become economically viable. '

-

As regards the finaacial assistance to individual
artisans, the Committee are informed that under *‘Libera-
lised Patrtern of Assistance™ individual Aartisans are
given 75% grant and 25% loan for purchasing improved
tools and equipments. Under this scheme there is,
however, no fixed percentage for giving financial assis-
tance to Scheduled Caste/Scheduled Tribe Artisans.
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The Co_mmittge recommend that some minimum percen-
tage of financial assistance should be reserved for Schedu-
led Caste/Scheduled Tribe artisans.

The Committee feel surprised that no mouitoring system
has been evolved so far by the Khadi and Village Indus-
tries Commission to safeguard the interests of Scheduled
Caste/Scheduled Tribe artisans. The Committee recom-
mend that the Commission should introduce a monitoring
system to look after the interests of Scheduled Caste/
Scheduled Tribe artisans both for Khadi and Village

/ Industries.

The Committee were informed during evidence that ‘“‘ano-
ther programme for individual's benefit is the Integrated
Rural Development Programme which will be implemen-
ted from next year.” The Committee need hardly stress
that Integrated Rural Development Programme is nota
new programme. The various employment generiting
programmes which come within the sphere of activity of
Khadi and Village Industries Commission should have
proper linkages with I.R.D.P. Unless this is done, it will
be difficult to monitor whether the same person or group
of persons are getting the benefits under more than one

scheme.

On the question of reservation for Scheduled Castes and
Scheduled Tribes in Village Industries Sector, the Commi-
ttee were informed during evidence that village industries
are being managed through the State Boards which imple-
ment the programmes through their own institutions in-
cluding Cooperative institutions. As far as these institu-
tions are concerned, Khbadi and Village Industries Commi-
ssion can not have a coercive powers to implement the
reservation policy. The Committee feel that as the funds
ded by the Kbadi and Village Industries Commi-
State Boards, there is no rcason, why they
ing due share for Scheduled Cas-
being under-

are provi
ssion to the
should not assert in gett
tes/Scheduled Tribes in various programmes

taken by the State Boards.

the role of the District Industries Centres for imple-

On
d Village Industries Programmes

menting the Khadi an
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the Chairman, Khadi and Viilage Industries Commission
informed the Committee during evidence that “we are try-
ing to coordinate our programmes with various block
authorities as well as Collectors. We will try to imple-
ment the programme in coordination with the District
Authorities.”” The Committee feel that while it is necessary
to coordinate these programmes with the District Authori-
ties, it will be too much to expect that the Collectors can
play a predominant role in making these programmes
successful. The Committee, therefore, recommend that
Khadi and Village Industries Commission should streng-
then their own machinery for the implementation of Khadi
and Village Industries programmes in the rural areas. The
Committee need hardly stress that too much dependence on
District Authorities will not bring about the desired
results. As the funds are provided by the Commission, to
state Boards and other Institutions they must evolve a
proper machinery . to oversee:the implementation of these
programmes.

The Committee note that as on 31.3.1982 Rs. 308.48 cro-
res were outstanding loans given by Khadi and Village
Industries Commission to societies, institutions and State
Boards. Such a huge amount remaining outstanding con-
firms the Committee’s conclusion that Khadi and Village
Tadustries Commission has failed to set up an adequate
monitoring system for Khadi and Village Industries. The
Committee feel that unless the recovery position is impro-
ved and the loans are repaid to the Commission by the
concerned institutions in time, adequate funds would not
be available for recycling. The Committee, therefore,
recommend that suitable remedial steps should be taken by
the Commission to improve the recovery of loans from the
State Boards as well as other institutions concerned.

The Committee are surprised to note that Khadi and
Village Industries Commission could not take any effec-
tive steps to stop the sale of ‘spurious Khadi’. The casual-
ness with which this problem was dealt with is reflected in
the reply given during evidence, by the representative of
Kbadi and Village Industries Commission that some atte-
mpts were made in the past to stop the sale of spurious
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khadi in the market. But so far these attempts have not
assumed any positive or practical shape. .

The represeatative of the Commission admitted that if
spurious kbadi was removgd from the market, the sale of
khadi produced by their institutions would go up. The
Committee need hardly emphasise that the purity of
Khadi is essential and must be maintained to enlist the
faith of the customers and wearers of Khadi. As such,
Government might consider if it is feasible to issue a
trade Mark ‘Khadi' for the cloth produced by institutions
controlled and aided by Khadi and Village Industries
Commission.

The Committee further recommend that Kbadi and Village
Industries Commission Act may be amended, if necessary,
for the purpose of stopping the sale of spurious Khadi
which has not been produced from hand spun yarn.

According to the date furnished to the Committee, in
Khadi Sector the percentage share of Scheduled Castes and
Scheduled Tribes in employment is 107 and 1% respecti-

'vely. The Committee find that taking imo account the

total emplopment generated by Khadi and Village Indus-
tries the percentage share of Scheduled Castes and Sche-

" duled Tribes comes to 11 & 15 respectively. In view of

the fact that Scheduled Castes comprise 15% (which is
double the population of Scheduled Tribes who coostitute
74% of the population), their share in the total employ-
ment generated in Khadi and Village Industries Sector is
very low. The Committee, therefore, recommend that
Khadi and Village Industries Commission should make
concerted efforts to provide employment to Scheduled
Castes in industries like Ghani oil, Cottage Match, Alu-
minjum utensils and Polyvastra with a view to increase
their. share in the total employment generated in Kbadi
and Village Industries Sectors.

The Committee note that Kbadi and Village Industries
Commission have arranged several training programmes
both in Khadi and Village Industries Sectors. The Com-
mittee feel unhappy that in these training programmes
there is no reservation of seats for Scheduled Castes and

.
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Scheduled Tribes. The Committee also feel surprised that
the Scheduled Caste and Scheduled Tribe persons who are
taken in these training Courses are not provided any spe-
cial facilities. The Committee note that during the years
1980-81, 1981-82 and 1982-83,3246 persons were given
training in Khadi sector out of which only 212 were Sche-
duled Castes and 98 Scheduied Tribes. Asked about the
number of Scheduled Castes and Scheduled Tribes who
received training in the Village Industries Sector, the
Committee was informed that no separate data for Schedu-
led Castes and Scheduled Tribes was available. The Chair-
man of the Commission had stated during evidence that
they had given employment to about 40 million people by
the end of the Sixth Five Year Plan and 27 per cent of
the total employment generated had gone to Scheduled
Castes and Scheduled Tribes. From the data made avai-
lable to the Committee regarding training given to Sche-
duled Castes and Scheduled Tribes in Khadi Sector, the
Committee do not agree with the views of the Chairman
of the Khadi and Village Industries Commission that 279,

- of the employment opportunities have gone to gcheduled

Castes and Scheduled Tribes.

The Committee recommend that certain percentage of
seats should be reserved for Scheduled Caste/Scheduled
Tribes persons in various training Courses both in Khadi
and Village Industries ‘Sectors. Correct data relating to
the number of Scheduled Caste/Scheduied Tribe persons
trained in these sectors should be maintained by the Com-
mission. The Scheduled Caste/Scheduled Tribe persons
who are selected for training should receive special atten-
tion with a view to improve their technical skills and re-
move deficiencies, if any.

The Committee would like to be informed about the steps
taken by the Commission to streamline the procedure for
selection of trainees in Khadi and Village Industries Sec-

_ tors and for reserving a fixed quota for these communities.

The Committee feel surprised that no survey or assessment
has been made by Khadi and Village Industries Commis-
sion regarding economic conditions of Scheduled Tribes
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and the extent to which improvement has been made in
their skills in crafts as also in getting employment oppor-
tunities in tribal areas.

The Committee recommend that Khadi and Village Indus-
tries Commission should carry out a survey in the Hill &
Tribal Areas of the country to assess the impact of their
programmes on the socio-economic conditions of the Tri-
bal people. The Committee strongly feel that in the abse-
nce of such a ,survey Khadi and Village Industries Com-
mission cannot devise suitable programmes for implemen-
tation during the Seventh Plan period.
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